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caton i form Y 8.3.2007  Present: The Hon’ble Shri K.V.Sachidanandan
3 u L : .
l.> £l \-\JI\‘ iq. rr i\s 50/ . Q Vlce-ChaHKnan'
o duposited Ve de (PO g . | | |
B No A% H.39682Y ! i The Applicant is presently working as
\A"m'd 2'% i Rt A ! Zonal Director, CBWE, North Eastern Zone,
e
S T ! , Guwahati. His grievance is that for the post of
- ) ' / oa . !
Py feats ’\f Director the departmental persons came under the
3 RVAAH TN :
B

o WD YTV

» zone of consideration for the last 48 years and no

iReczunhnent Rules was there. But after the
dormation of Recruitment Rules in 2001 that
privilege has” been curtailed. As per the new
;Recruitment Rule the provision for promotion is
gnly by deputation or by transfer thereby dehying
the opportunity to the departmental candidates
a}nd depriving the expectatibn of service rights
from the Applicant and other similarly situated

persons of the Department.
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Heard Mr.M.Chanda, learned counsel for
the Applicant. Ms.U.Das, learned Addl.C.G.S.C
for the Respondents submitted that notice should
be 1ssued to the Respondénts so that she wﬂl get

mstruc’aon and ﬁle reply statement.

'Accordingly, issue  notice  to the

Respondents, returnable by six weeks.

L/.

. .o N
v Vice-Chairman .
o

Post on 25.04.2007.

“Mr. M. Chénda, l@hed counsel for the |
Applicant is present. Since Ms.U.Das, learned
Addl. C.G.S.C. is'appearing on behalf of all
the of all the
Respondents is held complete. The request of
Ms. Das for time to ﬁle reply statement is

Respondents, service

considered and four Wéeks time is granted to

the Respondents to file reply statement.

Call on 28.05.2007.
t?eiﬂ)c%) ‘/7£Member

Counsel for the respondents wanted

fime to file written statement. Let it he

done. Post the matter on 14.6.07. V4

Vice-Chairman
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0.A. No. 60 of 2007

R
!

Date , Ordef of the Tribunal

14.06.2007 .~ Let the case be posted on 6.7.2007 for

filing of reply statement.

Vice-Chairman
fbb/

.7.2007 Post the case on 30.7.2007 granting

thiee weeks time to the Applicant to file

rej«binder. l/

Vice-Chairman

o/

- 31.7.2007 " The O.A. is admitted. Leamed
counsel for the Applicant submitted thaot

the matter may be listed for hearing. Post

for hearing before the next available

- R de oim e Mot x Division Bench. In the meantime, Applicant”
, Mﬁ’ g - is permitted to file rejoinder.

-
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Vice-Chairman
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Rﬁ?}/@ i~ don kw\f)’” - 28.01 2008 ~ Mr M. Chanda, learned Counsel
O he o M,?l: St e for the Applicant and Ms U.
) - | Das, learned Addl. Standing Counsel,

0\/\0{3\& Cawnt, o . ‘
. ! . . appearing for - the Respondents/

N Department are present.

‘OB
RS -~.._The learned Counsel for the

parties should, at the outset, clarify

as to whether the Respondent
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Education  is amenable to the s

adjudicatory jurisdicion of this ‘\
Tribunal or not; which they should
clarify by the next date.

- Mr M. Chanda, learned Counsel
for the Applicant, has filed a Petition
seeking“ certain records from the '
custody of the Respondents. A copy of
the said Petition has aiready been
served ;on the learned Add). Standing !
Counsel appearing- for  the
Respondents/Department.

Call this matter on 05.02.2008,
when the Respondents should keep
the records ready with the learned
Addl. Standing Counsel to be
produced, if required, at the he&ring.

Copy of this order be handed
over to Ms U. Das, learned Counsel.

for the Respondents/Department. -

< - /
|\ =

(Khushiram) (M.R. Mchanty)

Member (A) Vice-Chairman

nkm
05.02.2008 Lau this matter on 14.2.2008 \
\
(Kfushiram)

Member{A)

DD, Zo0ED On tHe ppéyer of Mr

(M. R. Mohanty) ]\
Vice-Chairman ,
|

‘7U utta, |

ingy fa; 7 the ;t
f(a Yor o n

/S [

1

Applicant, ,

1%2“
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. 14.02.2008 On the prayer of Mrs U. Dutta,
learned  Counsel appearing for the

Applicant, - call this matter on

' - 10.03.2008.
AW case (g | S -
\M‘Mpr\ oy hesvung S K/ — |

o | | - hushiram) - (M.R. Mohanty)
%———» ~ Member (A) R Vice-Chairman
7302 e

'10.03.2008 Mrs U. Dutta, learned counsel
| * appearing for the Applicant is present.
Call this matter on 31.03.2008.

(M.R.Mobanty)
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:31.03.2008 -On the prayer of the counsel for the
| parties call this matter on 19.5.2008 for ~

A case Vo noa

b Vg oo 2 - (Kiushiram) (M.R.Mohanty}
5 % . Member{A) Vice-Chairman
[6:5-0%. e
’ 19.05.2008 Call this matter on 21.07.2008.

/i

(M. R.Mohanty)
Vice-Chairman

fan
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o . 21.07.2008 On the ‘prayer of Mrs.U.Dutta, ledrned
- | ‘ ' ‘counsel appearing for the Applicant, call this
J | ' matter on 06.08.2008. .
; DA 210y By fiing M.P.19/2008, Applicant has
C RReane ae et sought for calling for certain records from the
Sl vas Sy o v Qs
R Raidst R ad e custody of the Respondents. Learned State

Prear —wm A\ :
A - oA counsel representing the Respondents should

i &h keep those records (menﬁoned_ in the M.P.)

Q il '
QG ready to be produced at the hearing.

|

l /e

| ) o
ey dokied 21 ) 0g 0
AL ’ }I v Send copies of this order fo the

Aend o P / Seeth'on Sov Respondents in the address given in the O.A.
|

T Resy - T arespondaty '" o ,

Respondents should keep those records ready

with the learned State counsel.

(Khushiram) - " (M.R.Mohanty)
g ‘D/Nbprgg % o ,[\b . Member (A} ~ Vice-Chairman
‘ o®’ ‘ /bb/
A\ a4 | D}: ;/;é?z B . |
(0. .
: < 06.08.2008 MrM.Chanda, leamed counsel for the
- Applicant is present. None appears for the
~ Respondenfsi.,
| o o Call this matter on 17.09.2008 for hearing.
¥ : t
\“\9— @é?fy; 1“ 4 raé.Qo%‘ o Send copies of this order to the-
] b—of}‘-l W_ﬂﬁ E}W’! | Respondents; who should come ready to
: : participate in the hearing.
- T -
' , {M.R.Mohanty)
| : Vice-Chairman
6904 'W
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\Q\n 17.09.2008 On the prayer of Mr M. Chanda,
: learned  Counsel appearing for the

I Applicant, call this matter on 10.11.2008
' ' ' for hearing.
|
|

(RM (M.R. Mohanty)

Member(a) - Vice-Chairman
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Call this matter on 18.12.2008. .

[

(M.R.Mohanty)

Vice-Chamrman

N

- For the reasons recorded separately, this.

O.A. stands dismissed being withdrawn..

{S.N.Shukiq)
Member (A}

(M.R.Mohanty)
‘ﬂce-Chcﬁrman
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) CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
0.A. No.60 of 2007
DATE OF DECISION: 18.12.2008
D N.Boro '
................................................................ y,""""‘““"""“’"’ADDHCBI'IUS
Mr .M.Chanda ‘
ooo-o'oooooooﬁoooooooconc‘oc‘ooooooocvoooooo-oo.ooc¢.o.'o-ovv'oocoo-.oo-oo' oooooo Advocate for the
- Applicant/s.
: - Versus - |
UOIL & Ors | -
............................... I........nnu-uu-u.....u...u........._u.,-'.......Responaent/s
Ms. U. Das, Addl, C.GS.C. o
L R R R R AL L : sesrescrtrcecationaas Advocate fOl" the
: Respondents
CORAM ' Sy

THE HON’BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR. S.N.SHUKLA, ADMINISTRATIVE MEMBER

1. Whether Reporters of local newspapers may be allowed to

/No
see the Judgment? . ‘/e'3
9. Whether to be referred to the Reporter or not? | /Yesto '

3. Whether their Lordships wish to see the fair copy P
. of the Judgment? ‘ }”es/No

Judgment delivered by

airman/Member (A)



CENTRAL ADMINISTRATIVE TRIBUNAL
- GUWAHATI BENCH

Original Application No. 60 of 2007
Date of Order: This, the 18th Day of December, 2008
THE HON’BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON’BLE SHRI S.N;SHUKLA, ADMlNlﬁTRATIVE MEMBER

Shri Debendra Nath Boro

S/o0 Sri Halanga Boro

Working as Zonal Director

Central Board of Workers Education
North Eastern Zone :
Housefed Complex, near Last Gate
Dispur, Guwahati-6.

- By Advocates Mr.M.Chanda, Mr.S.Nath & Mrs.U.Dutta.
- Versus - |

1. The Union of India

Represented by the to the Government of india
Ministry of Labour and Employment =
Shram Shakti Bhavan S

New Dethi-110 011.

2. The Union of India
Represented by the to the Government of india
Ministry of Finance

Department of Expenditure
- North Block, New Detht - 110 001.

3. The Chairman
Central Board of Workers Education
7/10, Room No.21-22, Jam Nagar House
Man Singh Road, New Dethi - 110 011.

4, The Director
Central Board of Workers Education
North Ambazari Road
. Nagpur - 440 033.

5. The Department of Personnel and Training
Ministry of Personnel, Public Grievances and Pensions
Govt. of India, represented by its Secretary
North Block, New Dethi - 110 001.

6. The Central Board of Workers Education
represented by the Chairman
at 7/10, Room No.21-22
Jam Nagar House, Man Singh Road
New Dethi - 110 011.
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_ weamnens o« RESPONAENLS.
By Ms. U.Das, Addl. C.G.5.C.

O RD E R (ORAL)
18.12.2008

MANORANJAN MOHANTY, (Vv.C.)

Mr.M.Chanda (assisted by Mrs.U.Dutta, Advocate), leamed
counsel appearing for the Applicant is present. Ms. U.Das, leamed Addl.

Standing counsel appearing for the Réspondént Organization is also present.

2. At the hearing stage, a memorandum to the following effect

has been filed by the Advocate tor the Applicant:-

“IN THE MATTER OF
O.A. No. 60/2007 along with M.P.19/08 &
M.P.20/08
D.N.Boro
-vs- o
U.O.1.& Ors.
MEMORANDUM

With due respect, | pray that | may be permitted to withdraw
- the dbovementioned matter, under the instruction of my client,
with liberty to file a fresh, if so advised.”

3. In the aforesaid premises, this O.A. is permitted to be withdrawn

~ with liberty to approach this Tribunal afresh, if so advised. Therefore, this O.A.

is dismissed being withdrawn as aforesaid.

4, Send copies of this order to the Applicant and to all the

- Respondents in the address given in the O.A. and free copies of this order

shall be supplied to the learned counsel appearing for both the parties.

X L”“ﬁ
(S.N.SHUKLA) o NORANJAN MOHANTY)

- MEMBER (A) | o  VICE-CHAIRMAN
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rights, protections and privileges as guaranieed under the Constitution of

india.

That the applicant was initially appointed as Education Officer in the

Central Roard of Workers Fducation ({CRWE) on (01 03,1982 Subsequently
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Director, CBWE, North Eastern Zone, Guwahati.
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abscluie conirel of Govermment of India, Minisury of labowr and

Empiovment and the HQ of the Boaed is at Nagpur. The Board has at
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the Counirvy which organize aciivilles rejaiing o workers E’ducalion al

Regional and Unit/Enterprise/ Village leveic.
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dMarch, 1970 by the Board at Mumbai It conducts national ievei

programines for the nominees of the Central Trade Union organizations
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Sub-Regional Directorates. Seletied workers are trained at Regional

Threctorates. The offices conducts refresher. courses for trainees, ioint
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seminars, programme on quality of life for workers, unit 1evel classes. The
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weaker sections and special seminars.
it is specifically stated that almost 90% recurring expenditure in the

'5‘/\‘-'1/“"\ z\i— v vbo_ v At awen z‘r\-nn.«\» wAANICT AN b [531d { andenl RAanwd ~F varnwlrava
AL RAAUZ A 5' TLALLT "_..l.-'q—.l.‘.st LA L”‘i—i'a TARLTA Y ST ¥ :.1. TR L‘J. EPUCAR d LI VW RIANNTLA S

Fducation from the Cenitral Government. It is aiso stated that Centval

Government mav after due appropriation made by the parliament by law
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Ceniral Govi. may consider il necessary .

Thai il is siaied ihat Lt:lufku Governmeni rumm.ld Rules {in siori GFR}
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particularly Rule 149 (4) {1V) states as follows: -

“That all autonomous bodies er.n recewes more than 50 % -of
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Central Covernmeni fo Ceniral Board of

receives more that 90% of the recurring expenditure in the form of grants-
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that bv and large they are broadly comparable to those applicable to

similar category of emplovees.
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adopted the recommendation of Ceniral. Pay - Commissions for

enhancement of pay and allowances of their .emplovees, in the past
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of the Board.

That under the normal set-up, the hierarchy of cadred officers in the CBWE

is as under: ' ’ g .
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Hmplovment has framed one Recruitment Rule for the post of Director and
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pertaining to “Method of recruitment’ that the post will be filled up by
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. ihe crileria of eligibililty for ihe said posi, as gi‘v'en i coiuimn 12 of i

vecruitment rule, the specitications are as follows:

“Officers under the Central/State/UT Admn./Universities/

Pm‘nvrn nehitite /Puble Sector Tindertalrin og /Qemd
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{ii} 15 vears experience in Group ‘A" post or equivalent in a

responsible capacity belonging to ANl India/Central Services
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(iii) practical and adounisirative experience in the field of
training/educational/rural deve]onmeni/ nlax ming
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From above mentioned specif fa‘acmn it is evident that a clear
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which has been in praciice for lasi 48 years since i958. As per ihe

provisions of the recruitment rule. 2(Kl6 aforesaid, the promotional
EY
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of Direcior have been biocked/ seaied on iwo counis viz; -

{a) the posi io be filied up by iransfer/ iransfer on depuiation.’
{including short term contract), and
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to ihe ; ost, which is a deviation from the existing practice of about 43
vears. As such the impugned recruifinent rule for the post of THrector
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the princplies of natural justice and hence liable to be reviewed/ modified.

- o

Copy of relevant pages of the Gazetiee of India dated 17.04.00

containing the 17;mum":ﬂ. R/Rare anﬂexed herelo as Annexure- 1

{ommission, an anomaly crept up since all the officers from the grade of
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implement the revise pay scale for all cadres below the post ot Director
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That the Hon'ble Tribunal be pleased to stay the operation of the
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Gencral Statutory Rules (lndudm;, Orders, Byc-laws ctc. of a general character) issued by the Ministiies et the
Government of lndia (othr than H,lg Muns(r) of Defence) and by the Central Authonities (other than (e
A@unnstuahom of Union Territorics)
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¢ MUINISTRY OF LABOUR AND EMPLOYMENT
Ncch)}yi, the 21st April, 2000
¥ GSR 96~In excrcise of the powers conferggdiy the proviso to article 309 of the Constitution, the Presid v
hereby makes the follwing rules regulating the method-gRsocruitent and condition of service to the post of Digue -
Ccmml Boani for Workers Edumgon Namely :—+ B .
: *.% "1, Short title and commencement.— (1) These maybe ca
i Recruitinent Rules, 2006 o ‘.‘ :
’ (2) Thicy shall comie inlo foree on thie date of their publicaitionag the Ol Cavette
. " 2. Number of Posts.—The number of the said posts, its classineation and the scale of pay attached theretast e
bo as specificd in colunuis 2 10 4-of the scheduic haneto annexed
" . .73 The method of recruitnent to the sard post, age hmit qualifications and other matters rentimg thereto shos
as ified in colwnns 5—14 of the said schedule.
4. Disqualificadou.~No person,—
ot (a) who has cntered into of contracted o MAITIAEE wit
. -(b) who, having a spouse living, has catered into or ¢
shall be eligible for the said post .
.. Provided that the Central Governcirguay, if satisficd
applicable to such person and the other party 10 the marriage an
_ person from the operation of this rule.” SR
. s. Power (o rdux.—Where the Central Govérunent is of the opinion th
- may, by order, for rcasons tobe recorded inwfing relax any of the provisions o
category-of persons. . e ¢
...6.. Saving.—Nothing in these ruled ghall affect reucrvations, relaxation of age lumit and other cances
required to be provided for the Scheduled Castes,’the Schedtled Tribes, the other Backward Cliasscs, Ex-Serviee
and other special calcgorics of persons in accordance with the orders issued Ly the Central Government fromume ot
inthis regard. oo ‘

It the Central Board for Workers Education (Direes

h a person lraving a spousc hiving or
ontracted a marrige with any pers =

that such marriage is perinissible under the personal
d that there are other grounds for so doing, excmpt

AL 1L1S (NECessitry Of eXpedicit s0 tu
f these rules with respect 1o any ¢l




T Wi TN : TN 29, 2006749 9, 1928 L
* "~ RECRUTTMENT RULES FOR TITE POST OF DIRCTOR, CENTRAL BOARD FORWORKERS' EDUCATION
23 1y "?I-\l-;n wof  No. of posts Classificaion  Scaleofpay  Whether " Whether benefit  Age limit for
2 the st sclection by of added years of  direct recruitinent
mentorscloction-  service adinissible
cum-senjorityor  under Rule 40 of
‘ Non-sclection  Central Civil Service
' « post (Pension) Rulcs,
1972
P .—I 2 3 3 "5 6 7
i?, 1. D «wxctor ] Group ‘A’ Rs. 18400-500-  Notapplicable Yes Notapphicable
P 2400
i

Non-Ministenal

;- Bdu atuonatand other quahificatons
j .- requ cod for directrecnuts

te

Whether ape and cducational Penod ol Probatson i any

quethiticauons prescied toe diree
scctutts watbapply in the casce ol
promatees

Y v

I :
ot
8
L Notapplicable | o
’;%&.(T . T

, W: adof tecnutiment. Whethet by
o prow utionbydeputition/
absv ption and percentage of
posi: to be filled by various
mctl. s

Notapphicahle

L cane o cecomtuent by deputition prades fres wiodh

depatation ta be miade

o

. Tvwsfer/Transfer on Deputation
i (i :luding shon-term contract)

N~

Oficers under the Central/State/UT Admin./UniversitesReccgniced [teseanct
Iustitute/Public Scctor Undertakings/Semi Government Statutory o
Autohomous Organisations

(a) (1) Holding analogous posts on regular basis; or

(iiy with 2 years' regular service inthe posts inthe pay scale of Rs. 16-100-150-
20000,

{iii) with 3 years, regutar scrvice in the posts in the pay scale of Rs. 14 30t-40a.
18300; and :

(b) having

(1) Masters Degree from a recognized University and equivalent ;

(i1) 15 years expericnce in Group ‘A’ post or equivident in a responsible cupucity
belenging 10 All IndivCentral Services and Centrai/State Government o
Autonomous Institutions.

(i11) Practical and administrative experience in the ficld of training/educatioi,
rural developmentplanning development in lubour-rebaicd issucs would be an

added advantage.. y

—

“If aSelection Committee exists, wlat
is its . nposition

Circumstances tnwinch Union Public Service
Commission 1s 1o be consubted in making
recrutment

13

Not applicable

- I - -
- 14
L] mea — s - - N
’ onsultation with UFSC
' . not required
4 lNO A"(‘.”\)i’(u'(:/z:l-:‘
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CBWE OFFICERS® ASSOCIATION **

Regd. No. HO. 3-9116

Preswdent Ref.:
Sn R L Chakraborty

A Fav 011 23385679
‘ [0
vice President Sry ko M Sahn
SnR K Pant Secretany
Ministin of Labour & F.mploviment,
Vice President Governpent of India

Sri J P Phogat

General Secretary

Wankh ‘
R J Wankhede Respected sir,

N/
Secretary At the outset 1, on behalf of CBWE Officers’
Sti P Murthy Association wish you and the members of your famly a
very happy and prosperous New Year.
Secretary

Sir, we do express our heartfelt grattude to your kindself
for taking a bold initative for the removal of mjustice
inflicted upon the Officers of the Board for the last 45
Treasurer vears. Nevertheless for last four months processing of
Su$ K Roy files in the matter of anomaly i pay scales has been very
slow and as a matter of fact no concrete result has come
out till date.

St Puneet Gautam

Executive Members

Sri J. K. Singh .
_ May we appeal to your good self for your personal
~ miervention in the matter to settle the 1ssue at the
Sn'S P. More carhest
Iy h:- LCAV\A Maa_\%
s Sn'S N Fyder

Sni Apdul Salam ;
Sincerely Yours ,

(./“, \\)NC"\ 5 6(—\\_\"
{ R L. Chakraborty )

ke
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CBWE OFFICERS® ASS!

Reesss v- Regd. No.HO 39116

[ ¥
President

Sri R L. Chakraborty

Vice President
SriR K. Pant

Vice President
SriJ P Phogat

General Secretary
R. J. Wankhede

Secretary
Sri P. Murthy

Secretary _
Sri Puneet Gautam

Treasurer
Sri S. K. Roy

Executive Members
Sri J. K. Singh

Sri S. P. More
Sri S. N. Hyder

Sri Abdul Salam

Ref .,

To Fax: 011 23736011
Sn J P. Singh '

Additional Secretary

Muustry of Labour & Employment,

Govemment of India.

Phacdi-

Respected Sir,

At the outset 1, on behalf of CBWE Officers’
Association wish yau and the members of your family a
very happy and prosperous New Year

Sir, we do express our hearttelt gratitude to your kindself
for taking a bold uutiative for the removal of injustice
mflicted upon the Officers of the Board for last 45 years.
Nevertheless for {ast four months processing of files in
thc matter of anomaly in pay scales has been vary slow
and as a matter of fact no concrete result has come out
ull date.

May we appeal to your good self for your personal
intervention in the matter to settle the issue at the

carhest. :
" Wl by »—8&&»7

Sincerely Yours,

o N\““’

( R.L.Chakraborty )

DPracidant

%"%W g



President
Mr & L. Chakraborty

Vice Prgsideﬁt
Mr Mathew George
Mr. Domni Mathew

Gen. Secretary
Mr. R. J. Wankhede

Treasurer
vir. P. K Moon

Zxecutive Member's
vir. N. S Singh

vIr. R K. Pant

Mr. S. K. Roy

Mr. R. S Jamwal

To. - 83 -

Sit KON Sahny
Secretan
Vst of Labous & Employ ment
Gosernment of India
Shram Shaktr Bhavan,
Rati Mary
New Delhi-1
Fax No 0112333 5679

Sub- Removal of  Pay Anomah of Central Board [or \Workets Ldueation
Officers arose out of implementation of 3% C P.C i the Board

Respected Sir,

At the vutsel we thank vou for vour hind endeasor 1o set(le the pavy anomah o1 the
CBWE Oficers arose out of the mplementaiion of 3™ CPC m the B
However. with heavy heart we note that we are MeLIC jecene ay concrety ol
recarding settlement of Pa womaly In this content we would hhe 1o myition
that afler the implementation of the 4% ¢ P Report, we requested Tor
mprovement an terms and  conditions of CRWE  OMicens Py which was
perpetuatng since 2™ CPC - But vour good Office advised us 10 go slow i (he
process for 3" CPC The 3™ CPC straightway refused (0 consider the (ase of
CBWE Officers reasuns bemng  autonomous ceeanauon  Phe anomal il

perpeluating even after 10 vears of implementation of the S ¢'p( report i the
Board

The piogress in respect of removal of Pav anomals us apreed by Anoiman
Comnuttee duls consiituted by (he Minstne i hindls e informed 1o the wnder
signed

With regards.

Yours fanthfull

.35
%b\d » z'(fl'

- g dresident e f.rsnrialion
Copy to: v opaged

Director. CBWE. 11 info1mation and necessan action please.

R.t. Chakraborty
Pre<ident
Presiden!
C.B.W.E cfficars’ Azsociation,
Renqiz~ind & recoomeed
43, Soyst Bora Reoad

Krivata—20

Registered Office : Indian Institute of Workers Education, Shramik Shikshan Bhavan, '
.BS Marg, Kurla (W). Mumbai-400 070 Tel. : 26500861/26503532 E-mail cbwe_oa@rediffmail.com
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) CBWE OFFICERS ASSOCIATION

“ Rogictarad and Rocognicod
 PRESIDENT'S OFFICE 42, Sarat Bose Road, Kofkata - 700 020)
G Ss OFFICE S S. Bhawan, L B8 Sastn Marg, Kurla (West), Mumbai - 70

Ref. No Date 1505 2006

Respected Sahni Saheb,

Al the outset. we would like to express our gratitude o you and
to other Officers of MOL&E who have equivocally supponed the genuine cause
of the cadre of Education Officers of CBWE and took initiative to remove the long
pending injustice inflicted upon the aforesaid cadre. At tha creation of the posts
Sri P. M Menon, ICS, Union Labour Secretary and Chairman of CBWE fixed the

Pay Scale of Education Officers and Regional Directors taking conscious
decision in the Board in 1958 after analyzing duties, responsibilities, educationai

qualfications and selection procedure for the posts

During 2™ CPC the Educaton Ofticers and Regional Directors became the victim

of down gradation due to anomalous fitment In the corresponding pay scale. The

Board's employees were not treated as governmeni employees and did not come

under the terms and reference of 2™ 3° 4" & 5" CP.Cs because  of
i Autonomous nature of the Orgamization. Several attempts were made by the
‘ Board and by the Ministry for last forty years to remove the anomaly but without
any concrete outcome.

The Union Labour Secretary was king enough (o set up a Pay Sub Commitiee
But the recommendations of the said Commitee were not implemented even
after a favourable verdict by Hon'ble CAT of Mumbar Bench in 20C1 advising
Ministry to teke a final decision within four months  The Association did not move

i~
for contempt because of assurance given by the admistration ma(‘_]uslnce would
be removed in no ime

The verucal as weli as horizontal relalivity in the pay structure of CBWE Officers
has been affected after successive Pay Commissions. But after implementation

of 5" CPC 1t took worst shape cailing for immediate attention  The senior officers

in the Ministry equtvacally felt the urgent need for restoration of status of E.0 s
what they used 10 enoy durnng creation of the posts by giving fitment In
appropnale pay scale (o remcve anomaiy

Once again we apgeal to your wisdom for your personal intervention on the
matter to settle the issue al your earliest

Mﬁfg;i%ﬂw&‘ With kinG regards

To Yours smcerely
s St KM Sahm
~ Urion Labour P A A S ff
Secratary
Shram Shakt Bhawan { R L Chakraborty )
\ New Delh: President
' P:scident

*

CBWE iz’ feczciation
Registe:=d & Dcetgnized
43, Sar:' 8- r= Road
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RECRUITMENT § RULES

&0

b
Name of the Post | Scale of Pay Whether Age limit | A- Educational and other qualifica-
. selection for direct | tions required for direct recruitment.
post or recruitment
non- B- Whether age & educational
selection qualifications for direct recruitment
post will apply in case of recruitment by
promotion
2 3 4 5 6
GROUP-A Rs.10,000- Selection - -
Additional Director | 325-15,200 Post
Financial Adviser Rs.10,000 - Selection 40 Years A) Essential :
(As already appro- | 325 - 15,200 | Post. i) Chartered / Cost Accountarcy
ved by Ministry of : from the Institute recognised by the
Labour vide letter Government of India or MBA with
No. A-12018/1/99 specialisation in Finance or
ESA(WE) dated M.Com. with 1st Class and Syears
29/05/2001) experience in a supervisory
capacity dealing with Financial
Management, Accounting, Auditing
etc. in Central Gowt. or Public Sectlor
Undertaking / Autonomous Body.
ii) Knowledge in Computerised
Accounting.
iti) Experience in Computer Aided
MIS.
B) Not Applicabtle
(a) Deputy Director { Rs. 8,000 - Selection
1) (Administration) | 275 - 13,500 | Post

) (Education)
in) {Teaining)

w) (Head Quarter)
(b) Zonal Director
{East, West,
North, South)

3

Periodof | Method of recruit-| In case of vacancies lilled by It a Departmental| Appointing
Probation | ment i.e whether by promotion/ deputation, Promotion Commi- | Authority
if any direct recruitment or grade/sources from which ttee exists tor recru-
by promotion or by| promotions/ deputations are itment by promo-
deputation and per- 10 be made tion, composition
centage of vacan- thereof/Selection
cies to be filled by Committee  for
the various modes Direct Recruitment.
7 8 9 10 N
- BY Promotion | Promotion : Deputy Director with | Chairman, Joint | Gowt. of
failing which by | 5 years regular service in the | Secretary, Ministry | India,
,depmati%\? grade. of Labour, Director | Ministry of
.Deputation : Ofticer in the samgy Labour
“grade / pay scala under Cent '
‘State Government and having ;
%eamsxpeqience in the field g
ducatiorvRural Developmetr >b
2 Years in By Promotion | Promotion : Accounts Officer of | Chairman, Joint | Govt. of
case of failing which by | the CBWE with 8 years regular | Secretary, Ministry | India,
Direct deputation failing | service in the grade possessing at | of Labour, Finan- Ministry of
Recruitment | both by direct | least a degree of a recognised | cial Adviser, | Labour.
recruitment. University. Ministry of Labour,
Director.
Deputation : Officer holding
analogous post or Accounts
Officer from organised Audit and
Accounts Department in the grade
of Rs.8,000-13.500 with 5 years
experience.
- By promotion Promotion : Regional Director / | Chairman, Joint | Chairman

Research Olicer/ Training Officer/
AER lajwilh 5 years regular and
Nlinuous service in the grade.

Secretary, Ministry
ol Labour, Director

e

21
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Sr.| Nasle of the Post | Scale of Pay | Whether Age limit | A- Educational and other qualifica- Period of | Method of recruit-| In case of vacancies filled by If a Departmental| Appointing
No. selection for direct | tions required for direct recruitment. Probation | ment i.e whether by promotion/ deputation Promotion Commi-|  Authority
. post or recrutment it any direct recruitment or grade/sources from which \tee exists for recru-
non- B- Whether age & cducalional by promotion or by promotions/ deputations are itment by promo-
selection qualifications for direct recrutment deputation and per- 10 be made tion. composition
post will apply in case of recruitment by centage of vacan- lher.eof/SSIGClion
promotion cies to be filled by Committee  for
i the various modes Direct Recruitment.
1 2 3 4 5 6 § 7 8 9 10 11
P - \
4 | i) Regional Director | Rs.6500-200- Selection - - - By Promotion By promotion from among eligible | Chairman, Chairman
10500 Post Education Officers (SG) Joint Secretary/
Director, Ministry
of Labour, Director
.| i) Training Officer | Rs.6500-200- | Selection - - .
10500 Post
iii) Research Officer | Rs.6500-200- | Selection - - -
10500 Post
5 | Commercial Arist | Rs.6500-200- - Not excee- | A) Essential : . 2 Years Direct Recruitment | Not a i i i
‘ ppplicable Chairman
(As already appro- | 10500 ding 30|1 A degree or diploma in Join: Saec':retar / Chairman
ved by Ministry of years commercial art of arecoynised Director Ministy
Labour vide letter institute. of Labou'r Direc(o);
No. A-12018/1/99- ) ‘ B '
ESA (WE) dt. it) At least five y'ears practical
expenence in Ligure drawing,
25.9.2002) caricature drawing and fettering.
Preterence to candidates
having experience of art work
in pictorial charts, graphs,
flash cards, flannel graphs and
other audio visual etc. in an
educational institute or an
advertising agency or Govt. |4
Department or any othet
recognised nstitution.
Desirable Knowledge of
typography.
B) -
e | eutor Rs 6500- Not Excee- | A) Essential 2 Years Direct Recruitment | N ;
2 ot Applicable e
200-10500 ding 395 Graduate ol recogmsoed " P (_?"a”"‘a“"".""‘ Chairman
years Uriversity (‘?'g?'i':ﬁ;:{g"z;
—d] L.abour, Director

4

&

et
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.Name of tixgdPost

A- Educational and other qualifica-
tions required for direct recruitment.

Age limit
for direct
recruitment

Whether
selection
post or
non-
selection
post

Scale of Pay Period of

Probation
if any

Method of recruit-
ment i.e whether by
direct recruitment or
by promotion or by
deputation and per-
centage of vacan-
cies 10 be lilled by
the various modes

In case of vacancies filled by
promotiorv deputation,
grade/sources from which
promotions/ deputations are
to be made

I a Departmentai
Promotion Commi-
ttee exists for recru-
itment by promo-
tion, composition
thereol/Selection
Committee for

Appointing
Authority
B- Whether age & educalional
qualifications for direct recruitment
will apply in case of recruitment by
promotion

24

6

ii) Degree / equivalent Diploma in
Journalism from a recognised
University.

iii) At least 5 years experience in
Journalism preferably in Labour
Journalism with a good
command over English, Hindi
Language.

iv) Knowledge / skills of Computer
operation / application

Desirable .
i) Knowledge about designing
and layout in Magazines.

i) Proven ability as an author /
writer in the form of publications
i.e. Book, article, paper elc. on
Labour and workers education
subjects.

B) -

Librarian

Rs.6500-200-
10500

Selection
Post

ding
years

Not excee-

30

A) Essential :

i) Second Class Master's Degree
of recognised University in Arts,
Science or its equivalent.

ii) Degree or equivalent Diploma in

Library Science of recognised {

University or Institute.

iil) Minimum 5 years experience in
a responsible capacity in a
library of repute.

iv) Literacy in Information Tech-
nology.

Direct Recruitment.

8

10

11

2 Years in
case of Direct
Recruitment

By Promotion
failing which by
deputation andg
failing both by direct
recruitment.

Promotion :

Library Assistant (Rs.5000-8000)
with 6 years of service in the grade.

By Deputation ;

Officer under the Central/ State
Govt. /Universities /R & D
organisation holding analogous
post or with at leas! 6 years service
as Asst. Librarian in the scale of
Rs.5000-8000.

Chairman,

Joint Secretary/
Director, Ministry
Labour, Director

‘Chairman

4

e,
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1. Naine of thagost

Scale of Pay

Whether
seleclion
post or
non-
selection
post

Age limit
for direct
recruitment

A- Educational and other qualifica-
tions required for direct recruitment,

B- Whether age & educalional
qualifications for direct recruitinent
will apply in case of recruitment by
promotion

e e e e e e e -

-39 -

Desirable :

i} Master's Degree in Library
Science of a recognised
University or its equivalent.

i} Experience of documentation
work in a responsible capacity.

B) Not Applicable

Accounts Officer
(As already appro-
ved by the Ministry
of Labour vide letter
No. A-12018/1/99-
ESA (WE) dt.
29.5.2001)

Rs.6500-200-
10500

Selection
Post

Not more
than 30
years

A : ESSENTIAL :
i) M.Com. with First Class

ii) 3 Years experience of cash and
accounts work in a supervisory
capacity in a Gowt. office or a
Public body or a commercial
organisation of repute. .

i) Experience in the preparation of
Budget, Balance Sheet and
Pension cases.

iv) Literacy in Information Tech-
nology.

B : Not Applicahle

Assistant Director

{As already appro-
ved by the Ministry
of Labour vide letter
No. A-12018/1/99-

Rs.6500-200-
10500

Selection
Post

Clerks  with 8 years and Steno-
grapher Grado-l with 3 years,

Period of Method of recruit-| In case of vacancies filled by If a Departmental Appointing
Probation | ment i.e whether by . promotion/ deputation, Promation Commi- |  Authority
it any direct recruitment or grade/sources from which ttee exists for recru-
by promotion or by| promotions/ deputations are itment by promo-
deputation and per- 10 be made tion, composition
centage of vacan- thereol/Selection
cies to be filled by Committee for
the various modes Direct Recruitment.
7 8 9 10 1
2 Years in] By Promotion | Promotion : Chairman, Joint { Chairman
case of Direct | failing which by | Accountants in CBWE with 3 years Secretary/Director
Recruitment | deputation and | regular service in the grade and | (Ministry of
) failing both by direct | should have passed the depart- | Labour), Director,
recruitment mental examination consisting of | Financial Adviser
T two papers viz. Advanced Accoun- (Ministry of
lancy. Audiling and GFR and | Labour), Financial
FRSA. Adviser, CBWE
Deputation:
Officer working in the Central /
State Government
i) Holding analogous post on a
regular basis OR
ii) 3 years regular service in the
post carrying scale of Rs.5500-
9000 and possessing the :
qualifications and experience
prescribed ior direct recruits in
Col.6.
- By Promotion | Promotion Chairman, Dire- | Chairman
failing which by | Fromamongths eligible Statistical | ctor, Additional
deputation. Assistant/ Techinical Assistany S, Diractor, Financiai

Adviser, CBWE,
Dy.Director {Admn)

27
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Scale of Pay

\
pdne of the Post Whether Age limit | A- Educational and other qualifica-
" selection for direct | tions required for direct recruitmenit.
post or recruitment
non- B- Whether age & educational
selection qualifications for direct recruitment
post will apply in case of recruitment by
promotion
2 3 4 5 6
ESA (WE) dt.
29.5.2001)
10 | Hindi Officer Rs.6500-200- | Selection | Not excee- | A : Essential :

10500 Post. ding 35| |. Master's Degree of a recognised
years in University or equivalent in Hindi
case of with English as a subject at the
Direct Re- degree level. OR
cruitment.

Master’s Degree of a recognised )

University or equivalent in
English with Hindi as a subject
al the degree level. OR

Master’s Degree of a recognised
University or equivalent in any
Subject with Hindi and English
as a subject at the degree level.
OR

o

both by direct
recruitment.

with 6 years service in the grade.

Deputation :

Officer holding analogous post and
having the qualilication prescribed
for direct recruitment.

Labour, Director

Period of Melhgd of recruit-| In case of vacangies filled by It a Departmental| Appointing
Probation [ menti.e whether by promotior/ deputation, Promotion Commi-| Authorily
if any direct recruitment or grade/sources from which ltee exists for recru-
by promotion or by| promotions/ deputations are itment by promo-
deputation and per- o be made tion, composition
centage of vacan- thereof/Selection
cies to be filled by Commitltee for
the various modes Direct Recruitment.
7 8 9 10 1
Stenographer Grade-tl, with 6
years regular and continuous
service in the grade and
possessing a degree of recog-
nised University
Deputation :
a) Holding analogous posts on
regular basis in Central
Government Departments. OR
b} Not less than 5 years regular
service in the scale of Rs.5500-
175-9000. OR
c) Not less than 8 years regular
service in the scale of
Rs. 4500-125-7000.
d) Degree of a recognised
University.
2 Years. in| By promotion | Promotion : Chairman, Joint | Chairman
case qt Direct | tailing which by [ Senior Hindi Translator with 3 | Secretary/Dire-
Recruitment | deputation failing | years service oi Jr. Hindi Translator | ctor, Ministry of

29
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Name of Y st

Scale of Pay

Whether
selection
post or
non-
selection
post

Age limit
for direct
recruitment

A- Educational and other qualifica-
tions required for direct recruitment.

B- Whether age & educational
qualifications for direct recruitment
will apply in case of recruitment by
promaotion

Method of recruit-
ment i.e whether by
direct recruitment or
by promotion or by
deputation and per-
centage of vacan-
cies to be filled by
the various modes

Period of
Probation
if any

In case of vacancies filled by
promotionv deputation,
grade/sources from which
promotions/ deputations are
to be made

It a Departmental
Promotion Commi-
ttee exists for recru-
itment by promo-
tion, composition
thereot/Selection
Committee for
Direct Recruitment.

Appointing
Authority

6

7 8

10

1

Master's Degree of a recognised
University or equivalent in any
subject with Hindi medium and
English as a subject at the
degree level. OR

Master's Degree of a recognised
Universily or equivalent in any
subject with English medium and
Hindi as a subject at the degree
level.

i) S5 years experience of termino-
logical work in Hindi or
translation work from English to
Hindi or vice-versa preferably of
technical or scientific literature.

Desirable :
i) Knowledge of Sanskrit and or
modern indian Language.

i) Administrative experience.

iii) Experience of organising Hindi
classes or workshops for noting
and drafting.

iv) Translation Training from Central
Translation Burcau, New Delhi.

B) Not Applicable

Education Oflicer
(Selection Grade)

Rs.6500-200-
10500

Selection
Post

- By Promotion

From among the eligible Education
Officers whc have put in at least
10 years regular and continuous
service in the grade.

Chairman, Joint
Secrelary/Dire-
ctor, Ministry of
Labour, Director

Chairman

¥,

e et
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Name of i

ost

Scale of Pay

Whether
selection
post or
non-
selection
post

Age limit
for direct
recruitment

A- Educational and other qualifica-
tions required for direct recruitment.

qualifications for direct recruitment

will

promotion

Whether age & educational

apply in case of recruitment by

2

3

5

,},';7?7' o

12

Education Off

ESA (WE)
2.11.2000)

icer

(As already appro-
ved by the Ministry
of Labour vide letter
No. A-12018/1/99-

dt.

Rs.5500-175-
9000

24 10 28
years

A)
i)

=

Essential :

a) A Second Class Master's
Degree of a recognised
University in Economics, Social
Work, Sociology, Industrial
Relation and Personnel Mana-
gement, Political Science, MBA
with specialisation in Industrial
Relations/ Personnel Manage-
ment with at least 50 % marks;

OR

¢) Masters Degree with at least
40 % marks in aggregate in one
of the subjects at (a) above and
with 3 years experience as office
bearer or registered Trade Union
or a Worker Teacher/ Trainer/
Rural Educator/ Volunteer under
the CBWE with 3 years
experience.

Literacy in Information Tech-
nology.

Desirable :

First

hand knowiedge

experience in trade unionism,
industrial relations, labour laws,
labour wellare, teaching experience,
work in rural areas etc.

8)

and |}

49

market; 1/3 from among the Group
‘C' employees of CBWE having

| Masters Degree with minimum

40% marks and having put in at
least 8 years regular and
continuous service in the post of
LDC or its equivalent posts failing
which by direct recruitment. The
departmental candidates will be
required to compete along with
open candidates.

Secretary/ Dire-
ctor, Ministry of
Labour, Director

Period of | Method of recruit-| In case of vacancies filled by )t a Departmental| Appointing
Probation | ment i.e whether by promotiorV deputation, Promotion Commi-| Authority

it any direct recruitment or grade/sources trom which ttee exists for recry-

by promotion or by | promotions/ deputations are itment by promo-

deputation and per- to be made tion, composition

centage of vacan- thergol/Selection

cies to be filled by Committee  for

the varnous modes Direct Recruitment.

— 7 8 9 10 n

2 Years Direct Recruitment | 2/3 by candidates from open | Chairman, Joint | Chairman

B~ 4
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]

[[ Period of

Method of recruit-

Master's Degree of a recognised

University in any subject other

than Hindi/ English with Hindi /
English medium and English/
Hindi as a compulsory/ elective
subject or as medium of exami-
nation at degree level.
OR

Master's Degree of a recognised
University in any subject olher
than Hindi/ English with Hindi
and Enghsh as compuisory /
elective subject or either of the
wo as Mediurm ol Examination
and the other as a compuisory /
clective subject at degree level

. 1y oSt Scale of Pa Whether Age limit | A- Educational and other qualifica- Incase of v ; —
S(;. Name © w ’ selection for direct | tions required for direct recruitment. Probation ment i.e whether by promotioijz';i;ﬁtsa?iiid oY g,:mooﬁzirémem?' Appompng
post of recruitment if any direct recruitment or grade/sources from whi;:h oo oxists forommu- Authority
non- B- Whether age & educational by promation or by | promolions/ deputations are itment b r’:CfU'
selection qualfications for direct recruitinent deputation and per- to be made tion con); ;:Jsi?iw-
post will apply in case of recrultment by centage of vacan- lher.eoflsgleclign
promotion cies to be filled by Commitlee for:
l the vanous modes Direct Recruitment
1 2 3 4 5 6 7 8 9 10 1
13 | Accountant Rs.5500-175- | Selection | Not excee- A) Essential : 2 Years in | Promotion failing | 1. By Promotion fr . . .
4\ (As already appro- | 9000 Post ding 30| 1) Bachelors Degree case qf Direct | which by Deputa- Sr. Clerks/ Stalis(icglrrll\sasirgtggg Str;?'m/l:z.it%r:; Chaman
ved by the Ministry years 2) Three years Accounts Experi- Recruitment | tion and failingboth [ Technical Assistant with 6 Director, Financial
of Labour vide letter ence in preparation of Budge! by Direct Recruit- [ years regular and continuous | Advisor, Oy.
No. A-12018/1/99- and Balance Sheet in Gowt. ment service in the above grade, Director' (Admn) .
ESA (WE) dt Deptt/ Pubiic undertaking / auto- who have passed the Depart-
29.5.2001) nomous bodies mental Examination in two
, papers viz.
3) Knowledge of Computerised 3) Advanced Accountancy &
Accounting. Auditing.
b) GFR and FRSR
B8) Not Applicable 2. By deputation of SAS Acclts.
From Central Govt. Audit
14 | Senior Hindi Rs.5500-175- | Selection | Not excee- A) 1) Master's Degree of arecog- Offices.
Translator 9000 Fost ding 28 mised University in Hindi /Enghsh 2 Years in|B moli o - — :
ansia years, n with English/ Hindi as a case of Direct wrmﬁ;rt? T)C;ll%f:)fslllltf;g ;T)::n";cl):lc:)?s“::irt‘t?g]zf;%?tsJ:éHTm Chavrman,‘ Dire- | Chairman
case of compuisory/ elective ;;ubjec\ [¢]] Recruitment | tion and faiing both | and continuous service i(?l:f’r clor, Dy. Dtre‘c(O(
Diect Re- as medium of examination al by direct recruit- | grade. e [ (Admn),  Hindi
crutment degree level. ment Deputation - Officer
OR )

Officers Holding analogous post.

%=
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(As diready appro-
ved by the Ministry
of Labour vide letter
No. A-12018/1/99-
ESA (WE) dt.
18 1 2001)

CBWE having 3 years ol regular
& continuous service in the grade.

Director, Financia!
Advisor, Dy. Dire-
ctor(Admn)

Sr.'| Name 0'¥je Post | Scale of Pay | Whether Age limit | A- Educational and other qualifica- Period o! Method of recruit-| In case of vacancies filled by If a Departmental| Appointing
No. selection for direct | tlions required for direct recruitment. Probation ment i.e whether by promotion/ deputation, Promotion Commi-{ Authonty
postor | recruitment it any direct recruitment or grade/sources from which \tee exists for recru-
non- B- Whether age & educational by promotion or by| promotions/ deputations are itment by promo-
selection qualifications for direct recruitment deputation and per- to be made lion, composition
post will apply in case of recruitment by centage of vacan- thereot/Selection
promotion cies to be filled by Committee  for
the various modes Direct Recruitment.
1 2 3 4 5 6 7 8 9 10 T
2) Recognised Diploma/Certificate |-
Course in translation from Hindi
to English and vice-versa or two
years experience of translation |
work from Hindi to English and
vice-versa in Central/State Govt.
Offices, including Get. of india
undertakings/Autonomous
bodies.
3) Literacy in Information
Technology.
B) Not Applicable
15 | Stenographer Rs. 5000-150- - - - . Shall be appointed - - Director
(for Chairman) 8000 by the Chairman &
his tenure is co-
terminous with the
Chairman unless
otherwise termi-
nable upon the
Chairman’s plea-
sure
16 | Stenographer Rs.5500-175- | Selection - - - By promotion Selection trom among the | Chairman, Dire- | Chairman,
Grade - | 9000 Posl Stenographers Grade-Hl in the | ctor, Additional | CBWE

£

-
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GOVERNING BODY 145™ MEETING
(Mumbai_- 25 ' Octobeer, 2005 )

Part- A : Recruitment Rules for the post of Director, CBWE
item - 8 .

Presently, there are no Recruitment Rules for the post of
Director, CBWE except that he is appointed by the Government of India.

As directed by the Ministry of Labour and Employment, Recruitment
Rules for the post of Director are to be framed.

Accordingly, the proposed Recruitment Rules is at

Annexure - 1.

The Governing Body may please approve the proposed
Recruitment Rules for the post of Director, CBWE.

QEUERRREE
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5 ‘\{\ RECRUITMENT RULES FOR THE POST OF D!RECTOR,CENTRAL éCAQD FOR WORKERS EDUCATION, NAGPUR
No. of | Classification | Scale of Pay ‘Whether Age limitfor circt recruitment Whether benefrt of added
Posts selecticn by merit vears of service admissible
or selection-cum- under rule 30 of Central Civil
senionly or Services {Pension) Rules,
non-selkection 1972.
post L
) (©)] 4) (5 {6) )
1 General Rs. 18400-500- 22400 Selection Pest Preferably b:ltw 50 yeas (R_elaxabla for | iNot Applicable
Govwt. Servaits upto 5 years in
Central ) NS
accordance vih the inst-uctions or gders

Service Group
tA'

A —

issued Ly the Contral Government)

NOTE: The :ncial date for determning
the age imit shall be the closing dat for
receipt o apjliations from candidat:s in
India (ani no he closing date prescibed
for those w Assam, Meghaaya,
Arunacha Padesh, Mizoram, Maripur,
Nagaland, [Trpura, Sikkim, Laiakh
Division of Ji State, Lahaul and Spiti
district and Pangi Sub-Division of
Chamba Disriet of Himachal Pracesh,
Andaman .« Nicoba Islands or
Lakshadweer. '
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Hucational ; Whether age Eriod of

hd other and Probation
hatification | ecucationa! | . if any

squired for : qualifications |

rect prescried !

scrunts for direct

recruits will
i apply in the
| case of
.. ... |promotwes. |
@ L @4 a4
Ft Not Not
\pplicable | Applicable Applicabl
e

!
f

! whether by
| promotion/ by

Method of
Recruitment

deputation/
absorption and
percentage of
posts to be
filled by various
methods.

By Promotion
Additional

Director with 3
years regular
service in the
grade of
Rs14300-400- !
18300;

Failing which

By transfer on
deputation.

— 47—
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In case of recruitment by deputatidn gradas trom
which deputation to be made : '

) . (12) e
Officers under the Central/State/UT Administration

. Universities/ Recognised Research Institute/ Pubiic
Undentakings/Semi-Government Statutory or

Autonomous Organisations:;

(a)

(i) bholding analogous posts on regular basis. or

(i) with 2 years regular sesvice in the posts in the
pay-scale of Rs.16400-450-20000;

(iii) with 3 years regular service in the posts in the
pay scale of Rs.143C0-400-16300, and

(b) having .

(i) Masters Degree from a recognized Unwersity and
equivalent;

(ii) 15 years experience in Group 'A’ post or
equivalent in a responsible capacity belonging to
All India /Central Services and Cenlral / State
Governments or Autonomous Institutions

(iii) Preferably Doctorate Degree or equivalert,

(iv) Practical and Administrative experience in the
field of Training /Educational/Rural Development/
Planning and developmen{ in labour related

___issues would be an added advantage.

26 |
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| 1selection Committee

i exists, what is its
! composition.

| Labour and
! Employment,
(Chairman)

o m———

SRR €)5) N—
1. Secretary. Ministry of

2 Addtional Secretary,
! Ministry of Labour 3nd
| Employment, (Member)

f 3. Cnawman, CBWE.

i (Membper)

4. L.abour and

charge of CBWE
{Member)

Employment Adviser.
Miristiy of Labour and
Employment (Member)

5. Jt. Secretary in-

- -

Circumstance
s in which
Union Pubiic
Service

i Commission is

tc be
consulted in
making
Recruitmenr!

(14)

T "

Consultation
with
not requirec

UPSC
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ON

PAY SCALES, SERVICE CONDITIONS

AND ALLIED MATTERS OF EMPLOYEES OF
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REPORT OF THE SUB~COMMITTEE CONSTITUTED BY TUE
GOVERNING BODY OF CENTRAL BOARD FOR WORKERS EDUCATION

In pursuance of the resolution bassed by the
Governing Body of Central Board for Workers Education in
its meeting held on 6th August 1996 and reiterated in the
meeting held on 1lst November 1996, first meeting of the
Sub-Committee consisting of five members namely S/Shri
Bhajan pas Gupta, B.L.Verma, M.P.Padmanabhan, P-P. Duggal
and B.A. Chavan was held on 2lst and 22nd November 1996
at Nagpur. The members of the Committee in pPreliminary
discussion<decided to study the reports of the previous
Sub~Committees and also discussed at length with ‘the
Director, cCentral Board for. Workers Education the
background of the demands of the existing 3 Associations.
Thereafter, the representatives of the Associations were
given opportunity to interact regarding their demands
submitted in separate representations by all the 3
Associations. The Directorate was also regucstad to
provide the relevant communications/instructions issued

by the Government of India and CBWE from time to time

reyarding the demands contained 4in the Fuprusuntations
referred earlier. ' '

2. In the first wmeeting, it was decided to discuss in
detail the views of the members of the Sub-Committee with
the Secretary (Labour), Labour & Employment Adviser and
Director (Finance) of the Ministry of Labour, Government
of India beafore submitting any report in bluck and white.

3. Unfortunately, the Committee members could not get
opportunity to meet the -Secretary, Ministry of Labour,
Government of India as he was not available’ in Dpelhi
becalse, of the auspicious marriage of his son.
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time to time to employees of Govt. of India. The initial

pay on first appointment should not be less than what
would have been admissible to him 1if he had been

appointed to a post in a similar scale of pay under
Government of India. The Rules 25 of the said
regulations provide that in respect of all other: matters
relating to the condition of the service of the employees
for which no provision or insufficient provision has been
made in these regulations, the normal and general rule
ordinarily applicable from time to time to the
corresponding category of class of Central Government
Servant shall apply subject to such modification and
variations or exceptions if any which the Chairman may with
the approval of the Governing Body and the Govt. of India
by order from time to time specify.

The scales of officers including the Education

Officers of CBWE were determined arbitrarily and
unilaterally at the time of inception of the Board and

also the subsequent 4 Central Pay Commissions appointed
by the Govarnment of India did not pay hoeod Lo
representation of All 1ndia rduvatlion wltlcora
Association on the pretext that the employees of CBWE are
not the Central Govt. Employees.

However, the general principle in respect of

revision of Pay Scale is to compare the pay scale of

" similar work in other organisations. 1In this regard, it

may not be out of place to mention the principles for the
fixation of scale of pay as recommended by the 4th Pay

Commission

6. It* is necessary to revise the pay scales
periodically... to fill ANY ERRORS OR OMMISSIONS
that may have occured in the earlier pay

determination. (7.32)
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.123# The pay should be sufficient and satisfactory
enough to motivate the employee FOR THE EFFICIENT
PERFORMANCE of his duties and responsibilities WITH
A SENSE OF RECTITUDE. (7.44)

14. It should provide a SATISFACTORY INCENTIVES TO
PERFORMANCE AND PROMOTION.

15. The pay scale should not give rise to FRUSTRATION

IN THE -employees. Efforts should be made to
provide AS FAR AS POSSIBLE COMPARAELE EMOLUMENTS
FOR COMPARABLE WORK. (7.48).

©27. There should be a pronounced OBJECTIVES AND WELL

DEFINED POLICY OF PROMOTION. (7.61).

33. Palrness of payments Lo dovi, anploysss  has Lo

BATIYSEY A DOUBLE TEST. ' HAY PO 1 FALR from the
RIRRNTAE R S TTT R IEESNEEL vupll e the PROELE O THEY HERYGE

Voo
iy, UYL U N A A L R A L HEANDARD EHAT L vl b Pl 1o
ug prabta (RIY! il Y -FYC u TN N HT7) NI

M PONG LR L,

3
Thene ALe he gubdalbnaa fon the deat ormihial bon ol

Py R e oo et T RN RERYATAR: Wlieder o Ve Lo Bieres !
haen Foltoved e e et ol Lol binoany wiy vt i
Y SRV PR T RY Vhie gt Hoovt | oo vk \-tov [N S RN T e IR
Bpri-latty bHe oy el ~F BAeakdon hWEFlove

Table 1 showing the pay paid to the officers 1in
comparable organisation alongwith qualifications required

for appointment and promotional avenues and Table 1II
showing comparison with College/University Lecturer are

annexed herewith.

-
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If we analyse  the statement of pay, academic/
professional qualification and'experience etc. in similar
organisations for the same type of work we will sce that
the job of Education Officers are comparable with the job
of (1) District Social Education Officer (2) Youth
Coordinator under Ministry of HRD, Govt. of India, (3)
Project Officer under Continuing Education Deptt., of
Universities in West Bengal, (4) Programme Officer,
Shramik Vidyapeeth under Ministry of HRD, Govt. of India
(S) Asstt. Director under Directorate of Adult Education,
Ministry of HRD, Govt. of India (6) Assistant Director,
National Institute of Adult Education under Ministry 'of
HRD, Govt. of India (7) Asstt. Director, National
Productivity Council (8) Asstt. Director, Regional Labour
Institute, Govt. of India. Moreover, perusal of the 2nd
Table we will see that the job of Education .Officers are
more difficult and hazardous than those of lecturers of
Universities and Colleges. Therefore, in the light of
the principles as well as guidelines as recommended by
the 4th Central Pay Commission, the pay scale of
Education Officers be Rs.2200-4000. The Education
Officers have been deprived in the matter of proper pay
scale éince the day of the implementation of 2nd Pay
Commission. It is, therefore, suggested to ;reét the
Education . Officer on the same line by revising the pay
scale of Education Officers setting aside the injustices
done to them since the days of 2nd Pay Commission. It is
worthwhile to mention that Govt. of India while accepting
the Recommendation of the Ramanujam Committee (vide
Recommendation No.53) in 1974 accepted in principle that

*Fmolumenty of FEducation Officers should be commensurate
with the qualifications, duties and responsiblilities.”

Therefore, it 1is suggested that the Govt. of Indlia
may rectify or correct its own error of ommissions by

following guidelines of 4th Central Pay Commission which
is as follows "It is necessary to revise the pay scale
periodically ..... to fill any error or omu .sions that

.6.
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may have occured in the earlier pay determination". 'Even the

Ministry of Finance has revised the pay scale of Asstt.Regional

Director, National Savings which was in fact equal to Rs.550-900

by way of up-grading the same and re-fixed their pay scale at
the scale of Rs.2000-3500 whereas the Education Officers' pay

Sscale has been mechanically fixed in the corresponding pay scale
at Rs.1640-2900. Therefore, what the Ministry of Finance could

do, Ministry of Labour can do the same by upgrading the pay
scale of Education Officers including other Officers senior to
Education Officers upto the Director (as tabulated in the
Annexure I). It is .relevant to mention that as per recruitment
rules of Education Officers the minimum academic qualification
is highesecond class Degree which is followed strictly.

' SERVICE CONDITIONS .

1) In this connection, we would like to draw the attention of
the Ministry of Labour, Government of India with which CBWE
1s directly connected the Gazette Notification No.2/10/80-
JCH (Vol.IV) of Ministry of Perscnnel, Public Grievances
and Pensions, Department of Personnel and Training, dated
Sth Mag, 1993 wherein Rule 2(b) rovides the definition of
"GOVERNMENT SERVANTS". Rule 2(b% provides - "Government
S : erson to whom the Central Civil
Services (Conduct) ules, 1964 apply". 1In CBWE CCS
(Conduct) . Rules, 1964 is very much 1in operation in all
respects. '

2) The status of Education Officers should be upgraded from

Sroup "R 4o Groags A" and atmi A e ardat Lo vt o ey
LT T ST S N RSO
3) The g vt botal  aventes ahould For o ot b el winl Rvupelneg  in

viaew the grealness of the infrustructure ot CBwWL.
Therefore, CBWE Organisation should be restructured in
accordance wilh the suggestions of Labour Adviser, Ministry
of Labour, Govt of India vide pig letter
No.A-11014/1/94-ESA dated 19.10.95. Proposed Administrative
Hirarchy of CBWE is annexed.

3) Post of Selection Grade Education Officer should be re-
designed as Asstt.Regional Director.

4) PROMOTION

(a) The percentage of selection grade post of Education
Officer should be increased from mere 15% to atleast 30% of
the cadre of Education Officer:

0-0700-.
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(b) There should pbe a time bound promotion for all
the employees after every 8 years of completion of
effective serviée and should normally be placed in
the next higher scale of pay. This is of paramount
importance for certain categories of employees like
Jr.Stenographer. projectionist, Commercial Artist
who in fact do not have any chance of promotion

throughout their service carrier;

(c) The promotion must be on seniority-cum-merit:

(d) Every Sub-Regional Centre must be headed by a
Selection Grade Education Officer (proposed Asstt.

Regional Director) to be supported by one€ Steno..

one Peon and one chowkidar;

(e) Every responsible officer should be supported
by one sr.Clerk, one ypc, one Stenographer, one LDC
one Peon and one Chowkidar depending upon their

functional respnnsibilities;

POSTING AND PTRANSFERS

(a) posting and transfer of the employees
specially .Regional Directors, Zonal Directors and

Deputy Directors, the Dirécfbf*’ bhbﬁ*d':héve'pfiot(
qonsultqt}pn. with . the Chairman. Efforts ‘should be
made to transfer the Education officers in
particular language area for which he has been

recruited.

(b) As far as possible employees ‘should be
transferred on any ground whatsoever to place
nearest to his home town particularly at the fag
endlof his service life. Questions of obligations
towards their family membexrs of the transferred
employee should be given more weightage.

,:.J ’
) BV.al

- ' .8.
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(7) ALLIED MATTERS:
(a) It appears that the Government of India spent
more or less 9 crores of rupees which is inadeqguate»
Budgetary provision, therefore, for the spread of
workers Education for the accomplishment of its
declared objectives (more fund neede to be made
‘available.”
(b) Expenditure pattern for all the programmes
needs enhancement and the matter should be reviewed
periodically that too- in the context of rise and
fall of Price Index.
(c) 1In accordance with the detailed notification
issued by the Government of India regarding
recognition, supply of documents to the functioning
Associations = be regulated. The provision of
verification of members specifically dual member-
ship also needs to be looked into. However, sharing
of information with Association's representatives
will create a sense of belongyginy, participation and
by miiy e YU L TR L
{ey) Flre Hitope ton pry oot bon il B N P vof
ftmtnntalat ive Cadr e b bbbt b T TS S KO R R
Horo b lial chatleee ool Wi flivon veb e hedeghecen acemrdeandoee
and cob e b | gquia b b Lat yun [T O SR I
alffected,
(e) Gume hind ol lueus anue uvar may he TN Y TSN Y |
for the cash carrying officers and the field staff
working in notified sensitive areas of the country.

1. ' ( BHAJAN DAS GUPTA ) ﬁ

2. ( B. L. VERMA ). A

3. ( M.P. PADMANABHAN ) {'

1

4. ( P. B. DUGGAL ) ; #

5. ( B. A. CHAVAN ). |

Dated: k

- — B e L CX LY I
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ANNEXURE I

R

PAY SCALES OF THE OFFICERS AS SUGGESTED BY THE SUB-COMMITEE

( based on the scales of IVth Pay Commission )

Sr. Existing Pay Proposed ?ay
No. Name of the Post Scales Scales

1. Education Officers R8.1640-2900 Rs.2200-4000
2. Education Officer R8.2000-3200 Rs.3000-4500

(Selection Grade)

3. Regional Director/ R8.2000-3500 Rs.3703-5000
Training Officer/
Research Officer/
Editor.

4. Deputy Director/ R8.2200-4000 R8.4100-5300
Zonal Virector

5. Additional Director Rs8.3000-5000 R8.4500-5700

e
6. Director R8.3700-5000 Rs.5100-6700

’

-

‘ . /
, \ - ;“ )Iz’ ) /M
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PORPOSED ADMINMISTRATIVE
HIRARCHY

OF
CBWE

({n the light of Govt. of India's observation
vide letter No A/11014/1/94-ESA dt. 9.10.95)

DIRECTOR GENERAL (1) FROM CBWE
DIRECTOR (1)
ADDITIONAL DIRECTORS (3)

DIRECTORS (ZONAL
&

DY.DIRECTOR (1l1)

N R R IR CR SRR S DR O I

Bler poting [N R (O MUY NS B
(IR R N N S OO S (N R /
AN IR

LIHIAREAN/
[CAEN B REIL

ASST . HEGTONAL DIRECTOR
Ot
BODUCNT O R LCBI(HG) - (72) R
oAt BN N R
Aco OuNPR Ol e ey

ENUCATION OFFPICRRAS (2Q0)

ACCOUNTANTS

Note: Number indicated within brackets are actually
the number of post. ‘

-

U4

by

¥

e

-

. A . . 4



WOUKEHRS SDUCAT TN CLHL s ( 4y ) o
- . Reglonal Dirvector(1)
\ B '
o JAsst, iegional Diroctor(l)
o
| \ SG tducation Offioer(1)
Lducation Officers(5)
\
N SUB REGIUHAL CENIRES ( 14 ) .
| Asct, Regional Dlrector(1h) .\
. . e am—— |
¥ | T
o TTZONAL__DLsCTUR'S  OKFICEH |
. Zonal Director (1)
. | |
. Accountant
; gy L ) \ \ .
) - INDIAN INST ITULE Ol \'lL)i{KL‘Jl(Sll:JDUCA'f(‘I\)l'u FUMDA L "
. ' ‘ \
" Acildl. Dirvotor (Lryg) = 1) ' / .
‘ . . I PRI - . .
Dy, Director (Trg) - (1) /
B o :
T sl T ' | —
rraiding Librarian (1) Rescarch
Officers(b) ' L Officers(2)

b

NOTE : Every responsible Ufficer s&owdd be supported

‘by 1 Sr. Clerk, 1 UDLC, 1 Stenoerapher, 1 LDC
and 1 Peon, =~ . | \ : ‘ : '“ |
e e A Ao \. .
‘ Lvery office shoald havé adequaﬁe number of L
Security Personnel _ . T

)

’ | ——— e e
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TABLE = II
College/University Lecturer Education Officers
®
1. To deliver lecture on l. To deliver lecture on various
sgbjgcts of particular discipline like Pol.Se.,
discipline such as Economics, Labour Laws,
Economics-Political Sc., Industrial Relations, Safety,
Sociology etc. Health Hygiene, Philosophy,
sociology, Behaviour Science etc.
2. 'Participants are under 2. Participants are having
graduate/Post Graduate differebt level of Educational
students of definite qualification upto post Graduate
discipline having no standard in different discip-
practical experience. line having rich practical
’ experience and Arganisatinnal
knowledge. 1o 1wpart education
to them require more
specialised knowledge and study
on subjects of different
discipline, more analytical
mind, degree of knowledge to
gsatisfy their educational need.
3. The composition of students 3. Participants atteding different
are more or less of homogenious education programme under
in character making Workers Education Scheme
their job easier. essentially are hetrogenious in
: nature having different academic
background and oxporience thus
making our jobLs more difficult.
LR Lacturera atre to delfver 4. Partictpants At noit only
tmble <l p 41y mmlbAagn ~laage L I R I T N I I R o TR A N I A 1 K N B I = ¥ ) MY
t oot cha 1y fardll Accademls vl aaa (YR bovas wlas ey boonia
dguddian ainl thus davetap guad tratnling toat ttac’'e ot tndual o tal
relatlon thereby yetting ltatablishmen! used asn clasa 1 aom
opportunity A Anmeuvhat PAanechrayal Had b cbade oo il
permanant talat tunghip with the aulhev placas, 1 b Fobteat ton
alintanta t1v a familias UFLluat e ate wajesait Lo tinihiiowa
environment. and alien environment.
?5. No supervising/Monitoring 5. Supervision / monitoring works
work. of U.L.C. FAL and need based
ULC etc. are done.
.
. No administrative works 6. Having various administrative

works.

/

¥y
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Ehucatioual gualif
tlons Post Craduatce
Degrec Desirvable-
NIL

l'lay uliructuru
Rs.2200-4000/- ~—-—
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After 8 yrs. prowotion
to the scale of Rs.3000/-

to Rs. 4500/- again
8 yrs. promotion to

Tlme bound promotion,

o omotbon wlitor Uy
to tho scalu trom
2200-4000/- to
3000—4500y/-~1n Gov
College.

—
VS o~ L

No transferable
service.

Ccllege and Univers
are run by Grants i
Fund

Retirement aye is
6S yrs. '

No motivational and
parsuasive work.

after

" the scale of Rs.3700-5000/~

LU

L.

ity ‘ .
n Ald

- ¢ ——— s o+ ¥

1;‘ .

9.

10.

11.

12,

13.

-—

Ldu

cational gualitica-
tion post GCraduutce bey-
reec.
Desirable -First ‘haad
knowledge & expericance
of Trade Unionism oOC
Journaligm, Industcial
Relation Labour  Laws,
Labour Welfare, 1Teaching
experience, cwork in

rural area ctc.

Pay
290
18

of Rs.

one

structu
/= promu

cc:Rs.lGOO-

Ltion  alled

yrs. on averagc depen
-ding upon avallablivy
of vacancy to the scala

year ofr

2000-3200/-. Just

Lwo Yyrs.

before retirement prowo-
tion Lo the

Rs.
Regional Director depend

2000-Rs.

scale of
3500/~ as

~ing absolutely on vacan

/

No time bound promotion

Tra

nsferable

vservice

throughout India.

C.B

i

W.E. is a

lso run Dby

Grant in ALd Fund.

Reticement aye is 58 yrs

"onl

workers arc released .for

the
und

Y.

training
er differ

)

progcame
ent schewme

of the Board by vigorous
suation and motivat-

per
ing
.0
by

to the
s, Workers
Education

Managewment,
etc. donc
Officers.
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. lhdughtional gualilica- H} Lducational gualitlicu-
| Lic Post Graduate ' tion post Craduate bey-
i Degrece Desirable- ' rea,
NIL : Desirable -First ‘hand
) knowledge & coxperience
‘ toe of ‘Trade Unionism or
\ Journaligm, Industrial
g : Relation Lalbour Laws,

Labour Welfare, ‘l'eaching
experience, work in
rural area ctc.

TrA oo
L]

. 'ay u&fftturu .

8. Pay structnrc:Rs.leoo-

118.2200-4000/" -—— ' 2900/« promotion altee '
After U.yrs. promotion : 18 yrs. on average depen
to the scale of Rs.3000/- . -ding upon availablity
— to Rs. 4500/- again after of vacancy to the scale
. 8 yrs. promotion to of Rs. 2000-3200/-. Just ‘
" the scale of Rs.3700- 5000/- one year or Lwo yrs,

before retirement promo-
tion to the scale of
Rs. 2000-Rs.3500/- as

Regional Director depend
. ~ing absolutely on vacan '

N A . N \ -cy -
f . [ ‘,
\ -
|
LIEP .
' Tihwo bound prowmotion, 9. No time bound prowotion
romotbon o U you.,
Lo Lho wente o
gu) 4U|'“’ b 24
INREY) 4‘Hll|r’ TR
vl bagia ¢
it Heo bt anul ar ailid Cohu Vvl Gl I N
(VIR VIR ICRVES ‘v'l$u||~_’||ulnl [T Y]
{
l. College and University ’ ll. C.B.wW.LE. is also run by
are run by Grants in Aid Grant in Aid Fund. L
Fund .
R [}
2. Retirement age is 12, Retirement aye is 58 yrs
65 yrs. - " only.
R No motivational and . 13. Workers arc released .for _ _
" ' persuasive work. = . I the training progcamme —

under different scheme
of the Board by vigorous
persuation and motivat-
ing to the Management,
I'.Us, Workers etc. donc
by Education Officers.

, ﬂmg;-m-r
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(3)

(4)

of oav

i ’ ) Annexure- II
L \
Statement of Pay offered to the sfficers in comparable organisation .
\\ %%ongvith gualification required for appointment and promotional avenues.
Designation Qual:ification for Dq;igs and respon Scale of pay Promotional Scale
post recrutitment -sibilities Avenues
(%) (6)

(7)

co-ordinatior
Nehru Yuba-
, Ministry of

Resource

‘pment.,

of India.)

t .Social

on Officer,
Govt. of
ngal and
tate

X

- Divrector Not Known

Graduate of any 1.
discipline, Motiyational work
Experience 5 for rural vouth.
Yrs. in any
community 2. Co ordination
Deverlopment - between different
Work. district aaqencies.
Minimum age ‘ . 2200-40007/~
25 Yrs. 3. To conduct training
Programme for
integrated youth
leadership
(Training for
Self emolovment)
4. Awarenass ovrogramme

2nd Class Post- -
Graduate Degree
in any discipline
of
Graduate with 3
years experience
in social work.

3 days to 1 month

To organise,planning
& cond-ucting adult
educatinn class, to
release fund for
adult education for
adult education for
the block, to look
after the functions
of rural Libraries
etc.

Assistant 3000-5000/

2203-4000/- Di-rector,

Dirvector 5100-6700/

L
v

c..2
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ORGANISATIONAL STRIUCTURE -
(HEAD QUARTERS) : T
CONTROLLING AUT=DRITY 'y
CI2SCTOR GENZZAL (1) frza CBWE
BIRECTOR (1! o
T sareion T , S .
L Ac?d:.txonal : Dy.Director Dy. Directcr Dy.Director v, Iitsctor Dy.Director fiog
o ) Director(US-1) (Admn.) 1 (2dn.) 1 (Pers) 1 . Lezz 1 . (Finance) 1 3
i l |»
Asst .Director gindi Officer Asst .Director .xT.I-=2cCtor Accounts officer
i ' Asst.Direc:or Accountant(!)
(Edn.) 1
x, |
- ¢ A sditor &
Commercial . -

artist (leach )

esponsible officers be suppocted by sr. Clerk, 1UdC,lStenographer. 3¢
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2nd Class post-
Graduate Degree

ucation, 1in any Social
Science.
velopment.
2nd Class
Institute Post-Graduate
Edn. degree in
nistry of  social’
O science.

Graduate with

3 years experience
in the field of
industry an

Engineering
Graduate or
Diploma holder
in Engineering
with 3 years
experience.

workers organisation.

e

Organising.?lzaning,

motivation, a=d 2200-4000/-
preparing grotact ‘.

for adult

education.

Organising.,

Planning., 2200-4000/~

Motivation, and
preparing project
for adult
education.

To organise the - 2200-4000/-
training programme

on productivizy

inthe industrial
establishment,

class work,

teaching etc.

To organise safety 2200-4000/-
Education trz2ining

programme 2nd camp

etc.

To organise training
programme/Seminar etc.
basically :in safety.

Deputy
Director,
(against the
vacancy of
the post).

Deputy Directory
(against

vacancy of

post)

Director

Deputy
Director.

Deouty Director
Director

(against the
vacant post)

3000-5000/-

3000-5000/-

7300/~

4000-5000/-

- 3000-5000/-

-
.
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§ . Comparative Statement showing the progression of scale of pay of Education Officers in the
' Central Board for Workers Education vis a vis identical posts in other Departments
S R Scaleat | o B o -
Sr ] Name of the | the time of >¢ ale of pay on <
. N ~,  Designation 0 o o of implementation 39CPC. 4" cpC. seceC Remarks
. No. rganization | creation o e nd
| ot 2 C.P C.
; R the post | . - S S
! | [ Education Officer | CBWE 350 - 500 | _ 325-575 | 550-900 | 16402900 } S500 - 0 | RE Wi
2. | Populauen Heatth and 400 - 900 [ | P- l--t’_;___\T(ml_ Part- |
Education Otficer ! Fanuly 250 - 400 700 - 1300 2200 - 4600 : 8000 13500 | 3™ CPC RHT/Delhi
|/ Health Educator | Welfare - it i o l B o
3 | Education Officer ;‘;“‘S’;:rza"s 250400 | 400900 | 700-1300 | 2200 -4000 | 8000 13500 l"" 184,57 CPC. Vol -l
.4 | Educatron Officer | Govt. of Delhi ‘ 700 - 900 o | P-gi4. 315 % CPC.
! (revised to { Vol -1 & P-80 3" CPC
! 250 - 400 400 - 950 700 - 1300 3000 — 4500 | 1000C - 15200 | Vol -it, Pan-I
: with $ Adv I |
. ) . Increments L
75| PG Teacher. Gr1 | Govt. Middle 1 3s0-700 P-811 5" CPC Vol -l
| School ' {Delhi) ' &‘P.Z'_‘:_‘
| 60— aso | 290600 00 1300 | 2200 - 4000 | 8000 - 13560 |+ CFCFON
i (Others) l
; ( revised to |
' 775-1000 ) | SR S
'3 | Asst Director Directorate of 1 P-83,3° CPC. Vol - Il
Adult Edn 250 - 400 400 - 950 700 - 1300 2200 - 4000 | 8000 - 13530 | Part -1
7 Asstt Regional National Infarmation collected
‘ ¢ Oirector Productivity 250 - 400 400 - 950 700 — 1600 | 2200 — 4000 | 8000 - 13000 : over telephone from
f - . o—._.Counal _ | R — INPC_
' ! | P-i43. 39 CPC. Vol-I.
: Pm—[;ccvn
! b P-90, 3 CPC. Vol -,
i 8 | Lecwurer College 200°- 480 4;)(())0j985%0 7_?:0_]%%0 2200 - 4000 | 8000 - 13500 ; Part - tl and informa}io:;
i : . - . collected from Website
' . ! of Dept. Of Education,
. H \ o iGowt of lndia
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7onal Director (F7)

2. | Dv. Director (Edn.)
CBWE. H.O. Nagpur ‘
3. Zoral Director {(WZ; ‘
; CBWE, Mumbai..
= 4. Zomnal Director (N7}
CBWE, Dellid
3. ; Dy, Director. (HQ),
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH GUWAHATI

OA NO. 60/2007

SHRID. N. BORO"
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UNION OF INDIA & OTHERS
............ RESPONDENTS

IN THE MATTER OF
Written statement submitted by the respondents
1) That the respondents have received copy of OA and have gone through the same and
understood the contentions made therein. Save and except the statements, which are,
specifically admitted herein below, rests may be freated as total denial and the
applicant is put to the strictest proof thereof. |
2) Brief Facts of the case:-
This application has been filed challenging the 'validity and revision of
Recruitment Rules (RRs) for the post of Director, CBWE by Shri D. N. Boro, Zanal

* Director, CBWE.

The Ceniral Board Of Workers Education is a society registered under
Societies Registration Act of 1860 and sponsored by Ministry of Labour &
Employment, Government of Iﬁdia ie. Respondent No.1. It was established to promoté
education and awareness among the working class. It is 100% finances and controlled
by Central Government and is an authority ‘State’ within the meaning of Article 12 of
the Constitution of India.

The Recruitment Riles for the post of Direcior, CBWE were notified and
published in the Gazette of India, weekly No. 17, Part-Il, Section-3, Sub-Section (1) on
17.4.2006 in the pay-scale of Rs. 18400-22400/-.

In addition to the above, the applicant has filed the OA for consideration of the
pay-scale of the officers of the Board for Workers Education.

The service conditions of the staff are governed by Central Board for Workers
Education ( Staff & Conditions of Service) Regulations 1962 framed under Rule 13 (iv)
of the Rules and Regulations of the Central Board for Workers Education.
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3) That before traversing various paragraphs of the OA the‘respondents beg to submit

the preliminary objection before the Hon’ble Tribunal which may be treated as part

of the Written Statement.

A) The Central Board for Workers Education (CBWE) was set up by the

B)

©)

Government of India in 1958 as an autonomous body under the Ministry of
Labour (registered under the Societies Régistration Act) to undertake
workers education programme. Director, CBWE is principal executive of the
Board. He is ex-officio Secretary of the Board, its Governing Body and

various committees.

The decision to upgrade the post of Director, CBWE in the rank of Joint
Secretary, Govt. of India was taken long back after consulting various
organizations of the Government, keeping in view the need of the dynamic,
experienced, expertise as well as innovative qualities in experimenting new
schemes and ability to interact with international organization like
International Labour Organization, UNICEF etc. and undertaking the
project/consultancics offered. Accordingly, the post of the Director, CBWE
were filled up from time to time. The above decisions of DOPT (ACC) the
Recruitment Rules for the post of Director, CNWE were notified on
21.04.2006 in the scale of pay of Rs. 18400-22400/-.

That the Recruitment Rules known as “Central Board for Workers Education

. (Director) Recruitment Rules, 2006” notified on 21.4.2006 in the Gazette of

India, have been challenged by the applicant to the extent that they have
been deprived of the promotion to the post of Director, of the Central Board
of Workers Education. In fact, since the inception of CBWE, there were no
Recruitment Rules (RRs) for the post of Director, CBWE. While approving
the appointment of Shri V. Parmeswaran as Director, CBRWE, DOPT (ACC)
directed the Ministry of Labour and Employment to frame RRS for the post
of Director. Further, while approving the extension of deputation of Shri
Parmeswaran for further period of 1 year beyond 6.8.2005, DOPT (ACC)

'
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enquired about the RRs for the post of Director, CBWE. Governing Body of

CBWE in its 145™ meeting held on 25.10.2005 approved the draft RRs that
were in turn approved by the Deptt. Of Personnel and Training, Government
of India and published in the Government’s Gazette. Hence, the action of the
respondents of framing RRs for the post of Director, CBWE is just and in
accordance with the norms and g&iidelines prescribed by the Government of
India. In view of this the application is liable to be dismissed out rightly.

D) That the applicant has never made representation to the Respondent No. 1,
i.e. Government of India for upward revision of the pay scale of officers of
the Board and as such he has not availed all remedies available to his. Hence

his application is liable to be rejected out rightly.

E) That the applicant has not approached this Hon’ble Tribunal with clean
hands and has misrepresented the factual position so as to prejudice the

opinion of this Hon’ble Court and thus they are not entitled to any relief.

F) That the framing of Recruitment Rules for the post is the executive policy of
the Gowt., keeping in view the needs and recruitment of the post and,

therefore, normally the Hon'ble Tribunal does not entertain such grievances

put forth by the employees. That is well settled proposition of law that
matters relating to the constitution, pattern, nomenclature of pots, cadres,
categories, their creation/abolition, prescribing of qualifications/entitlement
and others conditions of service including avenues of promotion and criteria
to be fulfilled for such promotions pertain to the field of policy and within
the exclusive discretion and jurisdiction of the State and nonmally the Courts
| do not substitute their view for that of the State. The answering respondents
are placing reliance upon recent Supreme Court Judgment reported as
2003(1) SCT 435, P.U. Joshi and others Vs. A.G., Ahmedabad and others.

4) That with regard to the statement made in paragraph 1 of the OA, the respondents

beg to submit that since the inception of CBWE, there were no RRs for the post of
Director, CBWE. While approving the appointment of Shri V. Parmeswaran as
Director, CBWE, DOPT (ACC) directed the Ministry of Labor and Employment to

3
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frame RRs for the post of Director. Further, while approving the extension of

" deputation of Shri Parmeswaran for further period of 1 year beyond 6.8.2005, DOPT

5)

6)

(ACC) enquired about the RRs framed for the post of Director, CBWE. The
Governing Body of CBWE in its 145" meeting held in tum approved by the
Government of India and published in the Government Gazette on 21.4.2006 not on
17.4.2007 as claimed by the applicant, in compliance with the directions of the
ACC.(R-1 & R-2). Thus, the contentions of the applicant in this para are denied.

- Further, the contentions of the applicant in this para for non-implementation of the

revised pay scale of the cadre officers of the Central Board of Workers Education
(CBWE) in terms of the recommendations made by the pay sub-committee

constituted by the Government of India are denied. The recommendations of the

sub-committee in respect promotional avenues have not been made clear. However,

the up gradation of the pay scales of Education Officer, the base level post in the
officers’ grade in CBWE is already under active consideration in consultation with

the Ministry of Finance, Deptt. of Expenditure.
Copies of the letters dated 21.6.2002 and 19.7 2005
are annexed herewith and marked as Annexure- R1

and R2 respectively.

That with regard to the statement made in paragraphs 2, 3 and 4.1 of the OA, the

respondents beg to offer no comment.

That with regard to the statement made in paragraph 4.2 and 4.3 of the OA, the

respondents beg to submit that the averments of the applicant in this para are partly

- true, that the Board being an autonomous organization and 100% finance and

)|

control by central Government and is an authority ‘State’ within the meaning of
Article. 12 of the Constitution of India. That it is bertinent to state that the up
gradation of the pay scale of Education Officers, the base level post in the Officers’
grade in consultation with the Ministry of Finance, Deptt. of Expenditure.

That with regard to the statement made in paragraph 4.5 of the OA the respondents
while denying the contentions made therein beg to submit that the contentions of the

applicant are not absolutely true as the post of Director, CBWE has been filled up at
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many occasions on deputation basis from the officers other than the officers in

CBWE.

That with regard to the statement made in paragraph 4.6 of the OA, the respondents

beg to offer no comment same being matter of records. '

That with regard to the statement made in paragraph 4.7 of the OA, the respondents
beg to submit that the decision to upgrade the post of Director, CBWE in the rank of
Joint Secretary, Govt. of India was taken long back after consulting various
organizations of the Government, keeping in view the need of the dynamic,
experienced, expertise as well as innovative qualiﬁes in experimenting new schemes
and ability to interact with the ‘intemational organization like International Labour

Organization, UNICEF etc. and undertaking the project/consultancies offered.

A copy of the letier issued by the Under
Sccrefary is annexed herewith and marked
as Annexure-R3.

10) That with regard to the statement made in paragraph 4.8 of the OA, the respondents

while denying the contentions made therein beg 1o submit that the applicant failed to
submit the records of several committees pertaining to the recommendations for

revision of pay scale of the cadre officers of the Board.

11) That with regard to the statement made in paragraph 4.9 of the OA, that CBWE is

being and autonomous organization its employees do not come under the purview of
Central Pay Commission, the respondents beg to submit that the issue regarding
anomaly which crept up at the time of implementation of the Second pay
commissions recommendations were not brought at that fitne by the applicant since
1982 even after his joining as Education Officer in the Board and being at this later
stage the applicant without any reasons specifying towards the delay at present
brought into the notice of the respondents which are absolutely not justifiable.
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12) That with regard to the statement made in paragraph 4.10 of the OA, the respondents

beg to offer no comment.

13) That with regard to the statement made in paragraph 4.11 and 4.12 of the OA, the
respondents beg to submit that the contentions of the applicant made in para are
matter of record. That it is pertinent to mention here that the applicant be put into
strict proof for the ‘drafi Recruitment Rule’ for the post of the Director placed
before the Governing Body meeting held on 25" October, 2005. That the
respondents submit that the issue for the recruitment rules for the post of the
Director and revision of pay scale of the cadre officer of the Board are having
different perspective .and cannot be placed as a grievance for redressal before this
Hon’ble Tribunal as the applicant has to file another OA being absolutely separate

issue.

14) That with regard to the statement made in paragraph 4.13 of the OA, the respondents

beg to submit that the averments made in the paragraph are mater of records. But the
respondents submit that it is only an misapprehension on the part of the applicant
and moreover he is not one of the candidate for the post of the Director published in
the Gazette of India dated 17.4.2006 i. e. to the post of Director, Central Board of
Workers FEducation. As the issue has risen by the applicant regarding the
Recruitment Rules for the’ post of the Director show ulterior motives to file this
instant application and try to give colorable exercise.

15) That with regard to the statement made in paragraph 4.14 and 4.15 of the OA, the
respondents beg to submit that the averments of the applicant in these paras are

matter of record regarding pay scale of the officers of the Board.

16) That with regard to the statement made in paragraph 4.16 and 4.17 of the OA, the
" respondents while denying the contentions made therein beg to submit that the
allegations made by the applicant against the respondents are baseless and basically
after thought and try to gjve colorable exercise to the instant application.
17) That with regard to the statement made in paragraph 4.18 of the OA, the respondents
while denying the contentions made therein beg to submit that the case law cited by
the applicant is not applicable to instant subject matter and it is far from truth.

«\&
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18) That with regard to the statement made in paragraph 4.19 of the OA, the respondents

beg to submit that the contentions of the applicant in this para are merely

misapprehension. Hence denied.

19) That with regard to the statement made in paragraph 4.20 of the OA, the respondents
be g to submit that the averments of the applicant merely repletion of the earlier

paras, which has already been answered in above paras.

20) That with regard to the statement made in paragraphs 4.21 and 4.22 of the OA, the
respondents beg to submit that the averments of the applicant are denied. The
Governing Body of CBWE in its 145" meeting held on 25.10.2005, approved the
draft RRs which were in tumn aﬁproved by the Deptt. of Personnel and Training,
Government of India and published in the Government’s Gazette. Hence, the
respondents action of framing RRs for the post of Director, CBWE in the rank of

Joint Secretary, Govt. of India was taken long back after consulting various

organizations ‘ of the Government, keeping in view the .necd of the dynamic,
experienced, expertise as well as innovative qualities in experimenting new schemes
and ability to interact with international organizations like International Labour
Organization, UNICEF etc. and undertaking the project/consultancies officer (R-1,
R-2 and R-3). '

21) That with regard to the statement made in paragraph 4.23 of the OA, the respondents

beg to offer no comment.

/ . . '
22) That with regard to the statement made in paragraph 4.24 of the OA, the respondents
deny the contentions made therein. Thus, the instant OA is devoid of merit hence
hiable to be dismissed.

23) That with regard to the statement made in paragraph 5.1 to 5.14 of the OA, the
respondents beg to submit that the averments of the applicant cannot be considered

by the respondents on the basis of the facts contended and submitted by the

applicant as stipulated in Recruitment Rules for the post of the Director, CBWE and -

pay scale of the officers of the Board. That the respondents submit that the relief

sought and prayed in these paras deserved to be rejected in view of the submissions

Sy
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made in the previous paras and legal position explained in this regard. The entire
case including the grounds is absolutely vague and misconceived and, as such
devoid of any merit and liable to be dismissed outrightly. |

" 24) That with regard to the staternent made in paragraph & of the OA, the respondents

- beg to deny the contentions made therein.

- 25) That with regard to the statement made in paragraph 7 of the &®, the respondents
beg to submit that the applicant may be put into strictest proof thereof before the
Hon’ble Tribunal. '

26) That with regard to the statement made in paragraph 8.1 to 8.4 of the OA, the
respordients beg to submit that in view of the submissions made in the above

paragraphs, the applicant is not entitled to get any relief, as prayed for from the

Hon’ble Tribunal hence the Hon’ble Tribunal may be pleased to dismissed the OA

with cost.

27) That the respondents crave leave of the Hon’ble Tribunal for filing additional
Written Statement if required at the time of heaning of the case.

28) That with regard to the statement made in ﬁ)axagraph 9 of the OA, the respondents
beg to submit that the applicant is not entitled to get any interim relief, That the
responrdents beg to submit that if any interim relief is granted to the applicant, it will
cause irreparable loss to the respoﬁdenrs. In the lisht of the submission made above

the Hon’ble Tribunal may be pleased to dismiss the OA with cost.

29) That the respondents crave leave of the Hon’ble Tribunal for filing additional |

Written Statement if required at the time of hearing of the case.
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1 NAOREM... SodsRANSIT.. S vt , aged
about “42.... years at present  working as

.........................................................................................

............ ,who is one of the respondents and taking steps in this case, being
duly authorized and competent to sign this verification for all respondents,

do hereby solemnly affirm and state that the statement made in paragraph

L, 2L & 21 are true

to my knowledge and belief, those made in paragraph

PR Tt 23 being matter of records, are

true to my information derived there from and the rest are my humble

submission before this Humble Tribunal. I have not suppressed any material
fact.

And I sign this verification this 2. th day of JUNE 2007 at --m-m--
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B GOVERNMENT OF INDIA
- SECRETARIAT OF THE
APPOINTMENTS COMMITTEE OF THE CABINET ,\(f(
DEPARTMENT OF PERSONNEL AND TRAINING
OFFICE OF THE ESTABLISHMENT OFFICER
NORTH BLOCK, NEW DELHi

fo

§(4\).ﬁ‘)/01(ACC) . . Dated : 21.06.2002

Reference correspondence resting with the - Ministry of Labour's
‘communication NoiA-120%/1/1/2(200§ESA[WE) dated 29.04.2002.
QAL pflppaspil coted gt ol
g mz%p%\g/ig;tm‘?ém&t%nlnﬂtt\éé cff he Cabinet has approved the proposal
oLk appointment of Shri V. Parameswaran, 1SS, as Director in Central Board for
Workers Education (CBWE), Nagpur, in the pay scale of Rs. 18400-22400/-, for a
eriod of three years, extendable as per rules on deputation, from the date of
taking charge of the post or until further orders, whichever is earlier.

e

3. The Committeg has further directed the Ministry of Labour to frame the
Recruitment Rules for the post without further delay.

4. CR dossiers of S/Shri V. Parameswaran and Dr. R.M. Tungare are
e ?1«?;’_ uith, receipt of which may kindly be acknowledged.

( s .~
‘Qq fred | (R. 1KYA)
— Tl L ... Under Secretary to the Govt. of India
e Ph : 301 6504 ' »
g, Ministry of Labour, .
6\(» (Dr. P.D.'Shenoy, Secretary),

o Shram Shakti Bhawan, New Delhi. -
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z»_/ :;fﬁf‘ lmmed'ra_t_g_l_go_tlfldentiﬂ
O (e | —— TS
- No. 3/3/2005-EO(SM.I1)

' Government of India

_ .Secretériat’ of the Appointments Committee of the Cabinet
Ministry of Personnel, Public Grievances & Pensions
Department of Personnel & Training

athhnd

L A, ' - New Deihi, dated the 19t July, 200
NN - ¥
Date- et rence Comespondence resting with Minis

nce fry of Labour & Employment OM No.
 A12021/112005-ESA(WE); dated 9.6.2005. ' |
Al

2. The COmpeten( Authority h3as approved the_exteﬁsk)n of tenure of Shri V.
Parameswaran as Director, Certral Board for Workers Education by 3 months beyond

6.8.2005. -

uthority has also directed that the Ministry of Labour &

nwhile should indicate the vigilance status of Shri- V.
tation of ACC directions * finalise
3(4)EO/O1(ACC) dated 21.¢.2002.

Q.

o ( Ravindra Kumar) ,
Urder Secretary to the Govt. of India

3. The Competent A
Employment, in the mea
Paramebwaran “and give a report on implemen
Recruitment Rules, conveyed vide comitfunication No.

© Ministry of Labour& Empbyn{éf\t; o
(Shri KM, Sahil, Secretary)
Shram Shakti Bhawan. L_gx\g
New Delhi,  _w~ 6-_}&\\
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46{Years Struggle

for

T

removal-ofinjustice inflicted upon the cadre of
Education Officers of CBWE

List of Committees / Sub-Committecs, their recommendations and
other proposals for settlement of pay issues of E.Os. and their promotional posts

Annexure -1

SN

{_S!. Date & Nature of Committees / Recommendation
|_No. Year Sub-Commuttees
’i || 14" March | 2" Governing Body  meeling of | Accepted the proposal for revision of
] | 1960 CBWE at New Delhi Pay Scale of CBWE Officers
P2 1974 Parliamentary Estimate Commiittee on : “Keeping in. view the fact the
! : Workers Education Review headed by  Education  Officers, constitule an
Sri G. Ramanujam. : important link and instrument, in the
| implementation of Workers Education
{ Scheme,  their ~EMOLUMENTS
i SHOULD BE IMPROVED
| commensurate with their
 responsibilities and functions and
- adequate promotional channels open
- for them &s to enable them to become
| " AREA DIRECTORS AND STATE
‘s ‘ DIRECTORS™ (vide
A L B Recommendation No.53).
3 1974 Action Taken Report of Govi. of India “Government agreed in principle that
on Ramanujam Committee. emoluments of Education Officers
should be commensurate with the
. qualifications, duties and
| responsibilities. Government
_proposed to examine in details the
’ implications of recommendations and
present emoluments of Education
- Officers ought to be improved™.
4. 1 18.10.1977 [ 62™ Governing Body Meeting of “The revision of pay scale of Officers
CBWE at New Delhi. Lis ovérdue”, it was unanimously felt.
301006021978 | Governing Body Meeting at Nagpur, a ' Recommended higher Pay revision.
Sub-Committee  constituted  with |
Chairman, Shri. Daljit Singh, IFA and |
Director, CBWE 1o review the Pay
Scale.
6. | 25.06.1981 | 71" Governing Body Meeting held at | Stressed the “Urgent need for upward
New Delhi. revision of pay scale of the officers of
, CBWE"™,
7. Jubv’ 1981 | Sri G, Ramanujam, Hon’ble | Explained the need for upward
Chairman’s representation to Hon’ble | revision of Pay Scale.
Finance Minister, Govt. of India. |

Ag’@a‘ C}}e/
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Date &
Year

Nature of Committees /
Sub-Cominittees

‘Recommendation

15.10.1990

In 104™ Goveming Body Meeting at
Bombay, Four Members Cadre
Review Committee headed by Prof

| Devendra Kausik of JN.U. was

constituted and report subinitted in
1991. :

Favoured the upward revision of Pay
Scale of Officers of the Board.

29.06.1992

The Governing Body of CBWE in a
meeting at Nagpur Constituicd a Sub-
Committee headed by Sri M. S. Gore.

Examincd the question of revision of
Pay Scale and favoured upward
revision. |

10.

07.02.1993

26.8.1993

A

In 3" Mecting of Governing Body at
Madras, the Sub-Commitice report
was further discussed.

<

Recommendation to Ministry “to
examine the matter regarding
enhancement of Pay Scales of

Education Officers™

MOL, vide letter No., A-11615/1/93 -
ESA (WE)

Pay revision on the basis of the 4"
C.P.C. can not be considered. 5™
C.P.C. i5 going to set up. “As such no
proposii of revision of Pay Scales can
be taken up at this stage™.

April’ 1994

Central Pay Comumission was set up
by Govt. of India

Declined to consider the
represcntation of CBWE Officers as
being employees of autonomous
organ;zation.

11.07.1994

CBWE Officers Representation to 5™
CPC

For revision of Pay Scale of Cadre of
E.Os.

4.10.1994

Director CBWE, vide Iciter No.
WE/Accts/53™ CPC/94/7832

Requested for the revision of Pay
Scales of the Officers of CBWE.,

24.02.1995

A. K. Chandana, Dy. Secretary to
Govt. of India N0.1939/94-PC (TR) to
CBWE Officers

No action can be taken on pay issues
being the employees of autonomous
organization.

10.

29.04.1995

Sri Sanat Meheta, Hon’ble Chairman’s
representation to Sri Gopalan, Union
Labour Secretary on revision of Pay
Scale of the Officers.

Recomimended upward revision before
the publication of 5 CPC report. E.O.
- 2200 - 4000, E.O.(SG)- 3000 -
4500, R.D. - 3700 -~ 5000, Z.D./D.D.
- 4100 - 5300, Addl. Director- 4500 -
5700 & Director — 5100 - 6700

19.10.1995

MOL Lelter No. A-11014/1/94 ~ESA

Since the Govt. have appointed the 5™
C.P.C ....... weshould go slow.

138.

14.10.1996

Director, CBWE's representation to
Union Labour Secretary regarding
revision of Pay Scale of Officers.

Requested for urgent revision in line
with Chairmants recommendation so
that identical fitment can be given in
5" CPC’s recommendation.

19.

28.01.1997

Report of Sri Bhajan Dassgupia, Pay
Sub-Committee, Constituted by Union
Labour Secretary, Dr. L. Mishra,
considering the views of Dy
Chairman Planning Commission, L &
E Adviser and Financial Adviser of
Ministry of Labour (meeting was on
11.12.1996).

Reconimended Pay Scales for Officers
on the basis of 4™ CPC as under.
E.O.- 2200 - 4000, E.O. (SG) — 3000
- 4500, R.D. - 3700 - 5000, Z.D. /
D.D. - 4100 - 5300, Addl. Director —
4500 — 5700, Director — 5100 - 6700.
Report submitted to Ministry.




/“,2’“

L wltiss w508 - —

EH
[4

qorend 7 orynts

SI. Date & Nature of Comnuttees / At oh
No. Y car Sub-Commitiees \ —Recomm gndalLQn,__-—Jl
d : : " Constituted 5 Members Pay Sub
20. | 06.08.1996 :Jﬁonl\ﬁzei;l:;% ggc(igl\?halred by ; Committee to consider pay and allied
: - - matters of CBWE OfTicers.
125™ Governing Body Meeting : Accepted the recommendation of pay
21 | 04021997 (Reporl. submitted earlier due to sul? commitiee & requested Ministry
- o impending on 5™ CPC report to implement it in the light of 5" CPC.
published)
Part-A, ltem No.14 : Pay Sub-
th . Commuttee Report was approved with
220 118.06.1997 | 126" G.B. Meeting held at Bangalore. the consent of the Financial Advisor
of MOL (K. Nath) in the meeting,
23 106.10.1999 | MOF/DOE/E-1II (B) Retummed the file “Qualification can
T.S. Bhatia, Under Secretary not be the sole criteria for Pav
- Tevision”
24 | 18.10.2001 | Judgment of CAT, Mumbai Bench, . Order passed “Respondents to take a
OA No.1123 of 1996 CBWE OA VS ' final decision on the Report of the
Union of India through Labour Sub-Committee on Organizational
Secretary, Govt. of india. Hierarchiy, Recruitment and
. Promotions Rules, Job Specifications
" and allied Matters in respect of Group
A and B Officers pertaining to
" Applicant No.1 Association, within a
period of four months from the date of
reczipt of a copy of this order with
mtimation to the Applicants”™.
25.107.08.2002 | Ministry of Labour & Employment. Onlyv the Pay Scale of Director.
CBWE 1was revised without touching
the Pay Scale of other Officers in tune
with the recommendation of Pay Sub
e - Committee.
26. 12002 Second National Commission on Stated that “Adequate attention needs
Labour, Vol.-1l, Chapter - XI, Para- to be paid to the pay scale and
II. 245, Page No.110 expressed infrastructure provided to the Officials
concerned for Pay Scales of CBWE of CBWE”.
Official.
27. 1 24.9.2002 MOF/DOE!/ E- 1II (B) + Retumned the file advising * look into
Anuradha Mitra, Director (Pay) the feasibility of merging the posts™.
28. [25.9.2002 Parliamentary Consultative , Member felt- “There 1s need [or
Committee  Meeting under the . higher Pay Scale for Education Officer
Chairmanship of Hon’ble  Union | as their pay was more than College
Labour Minister. | Teachers before the Second Pay
" Commission. It is also required for the
" reason that similar post in other Govt.
" Departments have a pav scale of
: Rs.10,000/- at the joining stage itsel(”.
29. 118.2.2003 MOF/DOE/E-11I(B) " Posts may continue to be operated in

S.S. Rana, Dy. Secy.

the existing pay scale. benefit of pay
fixation may be allowed.
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constituted so far did not entertain the
representation of CBWE Officers

" reason deing the 2mplovees of
autonomous organization. b) the

- present proposal has no relevance with

' the constitution of 6™ CPC.
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Sl Date & Nature of Committees / - Recsinmsnd e

No. Year Sub-Committees ecommendation

30. 14.04.2003 | MOS/Finance (EBI), A. Adsui Requested secretary (Expenditure) of

MOF to process the file and submit
- | before him for approval.

31 May’ 2003 | Report of Ten Members Up-g:adation | It says “..... it 1s a travesty that his Pay
and Kestructuring Committee | Scales are much more less than merely
constituied by Ministry of ~ .bour, " teachers and lecturers” (P-82). “It is to
Govt. ol ;ndia. ! the eredit of the Z.Os that despite this

.treatment they carried on with their
| duties with devotion and dedication”
s(P 84). Recommended higher Pav
o N l Scale for the cadre of EO.
3212003 MOL &F. Govt. of India !Requested MOF for concurrence to
o s | settle aziomaly of Officers of CBWE.

33. 123.3.2004 | MOF. D¢ plof Expenditure, Govt. of | Advising MOL & E to process the

India s proposzl  through an  Anomaly

PAK. Viok . Under Secreti v E-III Committee of the Administrative

H(B). MOF Ministry  and matter would be

L : ] reviewed after 15" May, 2004,

3412392005 | The Anomaly Committee of MOL & Fell. al the i inception of the post E.Os

1 E under the Chairmanship . Addl status was groun “A’ Officers in 1"

i Secretary of Govt of India (l\n . &E) CPC but degraded to group ‘C" in 3"

and FA of Ministry, Jt. Secre v, Dy. CPC.  Unanimously  agreed on

Secrelan. Under Seci -.'.J'}'(F), existence of ancimaly and decided to

Director, CBWE, R. K. Pant .t S. K. remove it by resorting parity in the

Rov. CBWILOA. Pay Scale of E.O. File submitted bv

IFD of MOL (DOE) to MOF for

Concurrence (5.1.06).
o —— Recommendation as in item 16 of Al |

351 1.2.2006 MOF. Gevt. of India Advised to submit recruitment rules of
Karan ~ Sing,  Under  S.cretary E.O. of CBWE & analogous posts in
MOF:DOLE-IIT (B) other comparab.e organizations and

certain other clarifications.

36. 12732006  { MOL&E. Gowvt. of India MOL & E comjlied with the queries

of MOF and file was resubmitted for
~ concurrence.

37. At the instance of Chairman, Director JS§ MOF convinced on anomaly, but
and §. K. Roy met JS (Pers) o ~10F _remarked ‘it is a delayed case’.

38 | 24.4.20006 MOF/DOL. E-11(B) It would not be possible to consider
Karan Sing. Under Secretary “the proposal at this stage as the 6"

Central Pay Commission is to be setup
_in near future.

39. 1 15.3.2006 IFD of MOL &E with special Resubmitted the iile for concurrence

recommendation of LS &FA .i MOL stating that a) All the CPC’s
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Sl. Date & Nature of Committees / ' L

No.|  Year Sub-Committees ——Recommendationh

40. | 20.6.2006 | MOF/DOE/E- 111 (B) The proposal has been reconsidered

Karan Sing, Under Secretary. and it is regretted that the same is not
acceptable. '

41. 123.62006 |MOL & E Smt. B.R. Vij, Under | To Director , CBWE “MOF/DOE

Secretary have not accepted the proposal”.

42. | 26.6.2006 | Director, CBWE To B.R.\Vij, Under Secretary, MOL
“Proposal may please be settled under
the administrative power of the
Ministy”

43, 129.06.2006 {Sri S. K. Rov. Board Member's

representation (o Sr. Officers of
Ministry and State Minister, MOL &
E

05.07.2006

Argued on case is not upgradation
rather  removal  of  misfitment
erroneously done in 2™ CPC and
giving fitment in the appropriate Pay
Scale of 5" CPC as recommended by
Anomaly Committee item-16.

Director, CBWE, 10 Smt. Vij, U/S,
MOL & E |

Sought permission to
misfitment.

§oE0

13.07.20u8

S Vi Uis, ML & Lo birector,

CBWE

i Claificaion o muisiitmeni, reasonis |

and responsibility.

set-right |

46.

13.07.2006

Director, CBWE, to Smt. Vij, U/S,
MOL & E

Complied on queries of MOL & E

47.

14.07.2006

Sri S. K. Rov, GB Member raised the
issue in GB Meeting and appealed for

AR ~

Chairman asked for legal opinion form
and Expert Team.

48.

49. |

14.07.2006

27.07.2006

Director, CBWE  brought out
notification on constitution of three
members Legal Committee.

Smt. Vij, U/S, MOL & E letter to
Director on IFD’s queries

 Court
Regarding misfitment and financial

Judicial Members of CAT, Sr. Central
Government Standing Counsel (MO
Law and Justice), Kolkata and Sr.
Standing Counsel of Nagpur High

implication with authenticated

documents.

03.08.2006

Director, CBWE to Smt. Vi, U/S
replied queries on 27.07.2006

Giving  financial implication  of

Rs.65,000/- p.m.

51

04.08.20006

Meeting of legal expert committee at
H.O., Nagpur on 4" & 5" August’
2006

Report submitted to Chairman in a
sealed cover with a forwarding by

| Director, CBWE

52.

10.08.2006

Chairman, CBWE representation of |

Hon'ble LEM, with legal opinion D/O
No.1073/N/PS/LM/06

For remark within 10 days.

53.

12.08.2006

Association’s representation to
Mipister of State for Labour in
Kolkata by R. L. Chakraborty,
President and others.

Requested Hon’ble Minister to
authorize Chairman, CBWE to settle
the pay issue of E.Os. and Others.

54.

18.08.2006

Sri  S. K. Roy, GB Member
representation to Hon’ble MOS (L&E)
for authorization to Chairman, CBWE

1o settle the issue.

D/O No.50(1)/VIP/MOS/2006
requesting Chairman for appropriate
action.
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MOL&E 10 Director, CBWE

Under Sc.retary,

~15 -
Sl Date & Nature of Committees / ’
No. | - Year ~ Sub-Commitees .~ - | - .. .....Recommendation
55. {01.09.2006 | U.DN. Sndwam Dy. Secy. MUL&E Three addmonal queries.
to Director, CBWE for :urther
clanﬁcalmn ~ on additional- . three - -
queries. -
56. | 11:09.2006 |Sni N. C. Bhatia, U/S MOL & E to | Wanted clarification on legal opinion
Director, CBWE submitted by Chairman, CBWE to
LEM
37. 121.09.2006 | Director, CBWE to UDN S:dwani, | Replying clarification dated 1.9.2006
Dv. Secreuny, MOL & E
38. [ 21.09.2006 | Director, (‘BWE’s letter to UDN | Replied on clarification on legal
Sidwani, Dy. Secy., MOL & E | opinion.
reference 10 N. C. Bhatia’s letter. -
39. 1 14.11.2006 | Smt. B. K. Vij, Under Se:retary, | Additional clarification on information
MOL&E: 1o Director, CBWE / documents and financial implication.

G0. | 28.11.2006 | 147" G. B. Murty of Goa. G.B. took a resolution to implement
the Anomaly Committee Report.

61. {28.11.2006 | 60™ AGM of the Board. Endorscd the decision of the G.B.
(147" for implement of Anomaly
Commiitee Report.

62, 109.01.2007 | D.O. letter of S. K. Srivastavs, J.S., | To submit the papers regarding pay

MOL&E 1o Director, CBWE. anomalv of E.Os. afresh.

63. 1 29.01.2007 | Director, CTBWE to J.S., MOL:E Seeking approval to the
implementation of the
recommendation of the Anomaly

‘ ' Committee at the earliest. '

o4 108.02.2007 {Smt. B. R. Vij, . Seeking further clarification whether

t this 1s a case of misfitment or anomaly
i for processing the file.
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Statemerii Efxggag?sﬁor the year 2004 2005 were apprbyéd by .th.q_G'qyg_rgjng B
Pant-A Rewsed Estimate for 2005-06 and Budget Estimate for 2006-07
[tem-4 of CBWE.

The Govwnmg Body approved the- Revused Estimate for 2005-06 and
Budget Estimate for 2006-07

Part-A Auiod pate on the Accounts of the CBWE 2004-05
item-5

The Auad nole on the Accounts of CBWE for the year 2004-05 was
approved

Part-A Centmuance of Temporary Group'A’ post in CBWE for the year
ltem-6 2005-07.

The Governing Body approved the proposal.

Pat:A~ Conunuance of Temporary Group 'B', ‘C’ and ‘D’ posts in CBWE
em-7 ti 2 the year 2006-2007.
: %R,
The. ":‘ B 1 / r v \' f}i? ﬁ{ﬁ
Ihe ootning Body approved the proposal. l:éal 31‘1111« L
Pan-A ctutment Rules for the post of D:rect r CBWE 2
‘: N R R llCh

This was discussed at length by the members~ef—the"Govern|ng Body.
Some views ‘were expressed that the post should be filled only through
promotion, as it was felt that this post should go to one of those officers from the
cadre, who joins as Education Officer and has in-depth knowledge and rich

experience in the field, after putting several years of service at different levels.
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SWAMY'S — GENERAL FINANCIAL RULES {RULE 209

to be outstanding and
internationally acclaimed as a result of the review envisaged under (v) above ,
should be granted greater autonomy and increased flexibility in matters of

recruitment and financial rules thereby enabling it to devise and adopt staff
structures, procedures and rules suited to improving their productivity.

(vi) An organization whose performance is found

(vii) Autonomous organisations as defined in (vi) above as also o;l(;el:s
with a budgetary support of more than Rupees five crores per annum, §h_ou be
required to enter into a Memorandum of Understanding with the Admxm;;ratlyle
Ministry or Department, spelling out f:learly the output targets in terms of details
of programme of work and qualitative improvement in output, along with com_mcn-f
surate input requirements. The output targets, given n measurable um(ths o
performance, should form the basis of budgetary support extended to these

organisations.

ule 209. (1) Principles and Procedure for gward of Grants-ln-alq.—
Anyl;nstimdon(oz Organisation seeking grants-in-md from Government will b}c\
required to submit an application which mgludes all relevant information suc
as Articles of Association, bye-laws, audited statement of accounts, sources
and pattern of income and expenditure, etc., enabling the sanctioning autho’;lhty
to assess the suitability of the Institution or Organization seeking grant.l be
application should clearly spell out the need for seeking grant and shou ql‘h e
submitted in such form as may be prescribed by the sanctioning authority. I e
Institution or Organization seeking grants-in-aid should also certify that it has
not obtained or applied for grants for the same purpose or activity from any
other Ministry or Department of the Government of India or State Government.

NOTE : In order to obviate duplication in grants-in-aid, each Ministry or
Department should maintain a list of Institutions or Organizations along with

details of amount and purpose of grants given to them on its website.

09. (2) The Internal Finance Wing of the Ministry or Department
conc?r:ll:i 2shou%d%ay down the rules or pattern pf as§islance under t_he: broad
guidelines contained in this Chapter and instructions issued by the Ml'm'suy' of
Finance from time to time. All sanctions of grants-in-aid issued by a Ministry or
Department of the Central Government or an Administrator in exercise of their
powers under Rule 20 of the Delegation of Financial Powers Rule, 1978, as
amended from time to time, should conform to the pattern of assistance or rules
goveming such grants-in-aid.

Rute 209. (3) Award of grants should be considered only on the basis of
vizhic and specific schemes drawn up in sufficient detail by the Institution or
Organization. The budget for such schemes should disclose, inter alia, the

R

specific quantified and qualitative targets likely to be attained against the outlay.

Rule 209. (4) Subject to the following terms a'nd conditions, grants-in‘-ai_d
towards administrative expenditure may be sanctioned to voluntary organi-
zatious to ensure a certain minimum staff structure and qualified personnel

RULE 209) ’ GRANTS-iN-AID AND LOANS

\q‘y 77

to improve their effectiveness and expand their activities under the following
conditions :— °

(a) The grants-in-aid should not exceed twenty-five per cent of approved
admunistrative expenditure on pay and allowances of the personnel
of the voluntary organization concerned,;

(b) Grants-in-aid to mect administrative expenditure to any private

institutions other than the voluntary organizations should not

ordinarily be sanctioned. In exceptional cases such grants can be
considered for sanction in consultation with Internal Finance Wing.

Rule 209. (5) Every order sanctioning a grant shall indicate whether it is
recurring or non-recurring and specify clearly the object for which it is being
given and the general and special conditions, if any, attached to the grant. Ir the
case of non-recurring grants for specified object, the order shall also specify the
time-limit within which the grant or each instalment of it, is to be spent.

Rule 209. (6) (i) The sanctioning authority may prescribe condizons
regarding quantum and periodicity for relcase of Grants-in-aid in instalmerz in -
consultation with the Financial Adviser. However, the release of the lastinsizl-

ment of the annual grant must be conditional upon the grantee. institutens -
providing reasonable evidence of proper utilization of instalments released earlier. ,

(ii) In order to avoid delay in sanction or release of grants-in-aid to the
grantee Institutions, the Ministry or Department should impress upon Institution
or Organization desiring grants from Government, to submit their requirement
with supporting details by the end of October in the year preceding the year for
which the grants-in-aid is sought. The Ministry or Department should finalize
their examination of the requests with the utmost expedition and make the
necessary budget provision where it is decided to sanction grants. The
Institution or Organization should be informed of the result of their requests by
April of the succeeding year.

(iif) When recurring grants-in-aid are sanctioned to the same Institution or
Organization for the same purpose,jthe unspent balance of the previous grant
should be taken into account in sanctioning the subsequent grant.

(iv) (a) All grantee Institutions or Ofganizations-which receive more than ;

* fifty per cent of their recurring expenditure'in the form of grants-in-aid, should

. ordinarily formulate terms and conditions of service of their employees which '

are, by and large, not higher than those applicable to similar categories of
employees in Central Government. In exceptional cases relaxation may be made
in consultation with the Ministry of Finance.

(b) Grantee Institutions or Organizations should be encouraged to tzke
advantage of the pension or gratuity schemes or group insurance schemes or
house buildings loans or vehicle loans schemes, etc., available in the market for
employees instead of undertaking liability on thieir own or Government account.
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. Wing of the Departmentof Revenue -~ Modification to Part ‘C’ of the First Schedule to,

EXTRACTS FROM CCS (RP) RULES RELATING TO FIXATION OF PAY

G.1. Decision (7)— Higher Pay Scales to Junior Translat rwerfdng in various
Subordinate Offices under Ministry of Defence—

lamdirected to say that the President is pleased to grant the highcr pay scale of Rs. 5,000-
8,000 to Junior Translators, who were in the pre-revised pay scale of Rs. 1,350-2,200/
Rs. 1,400-2,300 in the various subordinate office under the Ministry of Defence.

2. The higher pay scale of Rs. 5,000-8,000 will be effective from 1.1.1996.

3. This issues with the concurrence of the Ministry of Defence (Finance/AG/PB) vide
their Dy. No. 68/PB/02, dated 24.1.2002.

(Min of Defence, Letter No. 11(9)/98/D(CIV.]), dated 24.1.2002.]

G.1. Decislon (8)— Higher ‘Pay Scale to Senior Translators working in various
subordinate Offices under Ministry of Defence—

| am directed o refer to Dcparlmcm of Official Language O.M. No. 12/2/97-OL(S),
dated 8th November, 2000 and 1o ~.=y that the President is pleased to grant the higher pay scale
of Rs. 5,500-5.000 10 Scnior Trunviztor, who were in the pre-revised pay scales of Rs. 1,600-
2,600/Rs. 1,640-2,900 1n the v 2ricus subordiante offices under the Ministry of Defence.

2. The hugher pay scaic of Rs. 5,500-9,000 will be effective from 1.1.1996.

3. Thisissucs with the concurrence of the Ministry of Defence (Finance/AG/PB) vide
their No. 450/PB/02, dated 30 & 2002,

(A ot Defence. Letter No. 11(9)/98/D(CIV.1), dated 5.6.2002.)

G.1. Decision (9)— Only normalreplacement of pay scales to the Telecommunication

C.C.S. (R.P.) Rules, 1997

G.S.R.317(E),dated 2.5.2002 — In partial modification of this Department’s Notification
G.S.R. S69(E), dated 30.9 1997, the entries at Serial Numbers 41 to 45 mentioned under the
heading Telecommunication Wing of the Department of Revenue may be treated as deleted.
Entrics from Serial Number 46 onwards would stand re-numbered appropriately. Consequently
these posts in the Teleccommunication Wing of the Department of Revenue which were earlier
placed at Serial Numbers 41 10 45 would only be given the normal replacement pay scales
corresponding to the applicable pre-revised scales of pay.

[Min. of Finance, Notfn. No. 6/1/98-IC, dated 30.4.2002.)

G.1. Decision (10)— Revision of pay scales (senior and selection scales) for Primary
School Teachers in the employment of Government of India, in the Union Territories
and other autonomous bodies sponsored by the Government of India.

In continuation to this Ministry's letter No. £-14/97-UT.1, dated 7.8.1998 regardmg
revision of pay scales of tcachers, | am directed to say that the matter regarding anomaly in
the pay scales (senior and selection) of Primary School Teachers was under consideration of

the Government. It has now been decided to revise senior and selection scales of Primary
Schools Teachers w.e.f. 1.1.1996 as under :

Existing Revised
Entry Scale 4,500-7,000 4,500-7,000 (No change)
Senior Scale 5,000-8,000 5,500-9,000 ‘
Selection Scale 5,500-9,000 6,500-10,500

2. Thisissues with the concurrence of Integrated Finance Division of this Mlmstry vide
their Dy. No. 3053/2002-IFD, dated 4.4.2002.

(Min. of Human Resource Development (Deptt. of Secondary and Higher Education)
Letter No. F 5-21/97-UT.1, dated 4.4.2002)
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278 BAHRI'S COMPENDIUM OF ORDERS ON PAY AND ALLOWANCES

G.L. Decision (11)— Up-graded Pay scales for the staff belonging to the Organlsed
Accounts Departments -

Govemmenthad approved grant of higher scales for the Accounts staff of Railways on
notional basis w.c.f. 1.1.1996 with actual payments being made prospectively. Keeping in
view the fact that pay scales of corresponding categories in various organised Accounts cadres
have traditionally been on par. it has been decided that the dispensation approved in case of

the Accounts staff of Railways may be extended to the corresponding categories in all the
organised Accounts cadres.

2. Pay scales of the following posts and their equivalent, posts in the organised
Accounts cadres existing in various Ministries/Departments of the Government of India may
accordingly be upgrided on notional basis w.e.f. 1.1.1996 with actual payments being made
from 19.2.2003, the date on which this decision was approved by the Government as under :

Designation Puy scale prior to Existing pay scale  Pay scale to be extended

notionally w.ef 1.1.1996
with actual payments being
. made prospectively

(Rs.) " (Rs.) (Rs.)
Auditor/Accountant 1.200-30-1,56040-.  4,000-100-6,000 4,500-125-7,000
26sn
St. Auditor/Sr. 1.400-40-1,600- » 5,000-150-8,000 5,500-175-9,000
Accountant $0-2,300-60-2,600 .
Scction Officer 1.640-60-2,600-75-  5,500-175-9,000 6,500-200-10,500
2900
Asstt. Audit Officers 2.000-60-2,300-75-  6,500-200-10,500 7,450-225-11,500

Asstt. Accounts Officer  2.200)

3. ln-so-far, as porsons serving i e Indian Audit and Accounts Department are ’

concemed, thesc ordurs are 1ssucd afier consultation with the C&AG of India.
' (Depit. of Expr., O.M. No. F6/82/E.11(B)/91, dated 28.2.2003.)
Clarification : High Pay-scales are norto be extended in future to any Accounts post not
belonging to one of the Organised Accounts Cadre i.e. C.GDA,CGA,LA&AD,P&T
and Railways. (M.F.. O.M. No. 8(1)-E. 111(B)/2004, dated 1.4.2004)
Further Clarifications :

S.No. Points Raised Clarification

. Whether option as per Rule § Rule S and 6 of CCS (RP) Rules, 1997 concemn
and 6 of CCS (RP) Rules, 1997  exercise of option by a Government employee
are 10 be calied afresh for pay regarding date for which pay in the revised pay
fixation.

implemented with effect from 1.1.1996, hence pay
of various categories of staff with effect from
1.1.1996 would have to be refixed in such higher
pay scale(s) in terms of CCS (RP) Rules, 1997. It
would, therefore, be justified to allow fresh option
for drawal of pay in the Revised Pay Scale(s) under

Rules 5 and 6 of CCS (RP) Rules, 1997 to these
employees.

scaleisdrawn. Asnew payscale have beennotionally
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for Workers Education Officers (V%ﬁﬁnnﬁxrff\.hﬂ.klh |

association, Shramik Shikshan Bhavaluw i e e Lot

ond floor, L.B.S. Marg,
Kurla (West), Mumbai~-400 070.
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Shri S.R. Joshi, - et 2a
7onal Director (West Zone), 57T T«vﬁ*

Shramik Shikshan Bnhavan, ol

r
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3rd floor, L.B.S. Marg,
Kurla (Wesl), Mumbai-400 070. .. Applicants

By Advocate Shri 5.P. Kulkarni.

VEREUS

L : - .
.  8)ion of Indra

P )phrough The Sacretary for Labour,
\§§§%/(w‘nistry of Labour,
%%araxﬁ gw Delhi.

2. Chairman of Central Board for
Wworkers Fducation,
gecretary, Ministry of Labour,
Govt. of iIndia,
New Delhi.

[

i BDLUAL Chiavan,

Director, Central Beoard for
Workers fducation, Adjacent
to V.R.C.E. Gate,

North ambazari Road,
Nagpur-440 010.

4. Shri K.H. Kartha,
Dy. Director (Admn),
Centra! Board for Workers Egucation,
Ambazari Road,
Nagpur-440 010, Respondsents

By Advocate Shri S.S. Karhera with Shri G.K. Nzelkanth
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Hon’ble Smt. LakshmiQSwaminathan. vice Chairman (J) N

Right at the outset Shfi S.P. Kulkarni learned E

44

has vetry fairly submitted that most oOf h
raised by the applicants in the present
which had been raised through the Central

for Workers Education Officers Association have

heen examined by the sub-committee constituted by the

'(.V*e\o )5, s s . . .
respdndenkﬁ, Ovganisational Wisrarchy, Ragruitment and ‘

P omot 1O Rules, Job 5p@c§€icationh nid Allied Matters \
N \€$P€C+ o{ Gyoup ‘a0 and '8 officers of tﬁe Central ‘
goard fus wor Key s Edu@ation i.e. Applicant NO. 1. This ;
fact is @i&0 admitted DY the learned counsel fTor !
Rezpondents. The sub-committee has submitied its report %
to respondent No. 1. according to theuaj;;?ned counsel \
for respondents, he 1s not aware whetﬁér ény decision \
has been taken on the basis of the report of the %

}

sub-committee. In the facts and circumstances of the

case. shvi S.P. kulkarmi . Tearnad counsgel has submitted
that he would be saligf{ad s a direction is given LO

1 he fégpomdémﬂs 40 tako a {ina\ decision in e ma tlent

on the 3ubi=cl tanlt with Dy the aforesaid Sub-Gommittes

within a4 5P963fied pame  as o hes sybmits that Tl

Qraievances of Lhe app b icants in the present O.A. are

covered ivi the veport of—‘ﬁ.h'\‘s pommittee.
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2. In the facts and circumstances of the case and
having regard to the submissions of the learned counsel
for the parties, the 0.A. is disposed of with the
following direction
Respopdents. tov'take . a. final decision onithe

ort of the:-Sub-committee  on  Organisational

et e B

irehy ng{uitwent and Promotion Rules, Job
ification$ and Allied Matters in respect of
oup ‘A" and ‘B’ officers pertaining to
Applicant No.t Association,within a period of
four months from the date of receipt of a copy
of this order with intimation to the

applicants.

No order as to costs,

(SMT. SHANTA SHASTRY) (SMT. LAKSHMI SWAMINATHAN)
MEMBER (A) VICE CHAIRMAN (J)

‘ertified True Copy o . | -
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Central adme. Tribunal,
Bombuy Beach.
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CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH ﬂﬁn €)< M@—'S-

Present : Hon’ble Dr. A.R. Basu, Administrative Member
Hon’ble Dr. D.K. Sahu, Judicial Member

Central Board for Workers Education
Officers’ Association (CBWE),

A registered Association having its
Registered Office at

Indian Institui.of Workers Education,
Shramik Shikshan Bhavan,

IBS Marg, Kurla (W),

Mumbai —- 400 070

Represented by Shri Prabhudan Mondal
Son of Late Manindra Mondal,

Age — 50 years, b

Working as Education Officer (Selection Grade),

Central Board for Workers Education,

P-190, Kalindi Housing Estate, -
Kolkata — 700 089,

Resident of House of Shri Manik Dhara,

Ramchandrapur, P.O. - R.C. Thakurani,

P.S. Thakurpukur, Dist. 24 Parganas (South).

Shri Aditya Bhattacharya,

Son of Late Sikharendu Bhattacharya,
Age — 32 years,

Working as Education Officer, ‘ !ACcuml Eoulll caae BIDE . Ai‘n..,u.l
Central Board for Workers Education, i

43, Sarat Bose Road, Kolkata — 700 020, | '

v — - —————————p
e e . > &

g, et wlard

Resident of 2, Chakraborty Lane, ¢
Goswani Para, Serampore, Hooghly.

st =R
. Applican‘ts Cuwatieti Bench

Versus

Union of India, .

Service the Secretary to the Government of India,
Ministry of Labour & Employment,

Shram Shakti Bhawan, Rafi Marg,

New Delhi - 110 001.

The Secretary to the Govt. of India,
Department of Expenditure,
Ministry of Finance,

North Block,

New Delhi - 110 001.

The Chairman,

Central Board for Workers Education,
Room No. 21 & 22, Barrack No. 7/10,
Jam Nagar House, Man Singh Road,.
New Delhi ~ 110 001.
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4, The Director,
Central Board for Workers Education,
Adjacent to VRCE Gate, North Ambazari Road,
Nagpur — 440 033.

.. Respondents

For the Applicants : Mr. P. Chatte “ee, Counsel
Dr. Ms. S. Sinha, Counsel Ramean

1
For the Respondents Mr. J.M. Bhattacharjee, Counsel I: Tl 2 e ot
Order dated: 273- 43 ! ‘
]
ORDER :
Per Dr. A.R. Basu, AM: | L--.. ‘. ;_'

The applicants, the Central Board for Workers Education Officers’ Association
(CBWE) represented by Shri Prabhudan Mondal and Shri Aditya Bhattacharya have filed
this O.A. challenging the non-implementation of report of the Sub-Committee on Pay
Scales, Service conditions and allied matters of employees of Central Board for Workers
Education (Dasgupta Sub-Committee) submitted on 28.1.1997, non-implementation of
the directions dated 18.10.2001 passed in O.A. No. 1123/1996 by Central Administrative
Tribunal, Mumbai Bench, Mumbai, in the matier of Shri D.R. Sontakey, President of
CBWE Officers Association and another v. Uni *n of India & ors. and non-removal of the
anomaly crept in assignment of replacement scales of the Education Officers with effect |
from 1% July, 1961 consequent on acceplance by the Govt. of India, of the
recommendations of the 27 Central Pay Commission. The applicants submits that though
they were similarly situated during successive Pay Commissions their pay scale went on
declining though the persons who were getting similar pay scale in their case the pay
scale were being revised on the recommendations of successive Pay Commissions. The
applicants have, therefore, prayed that:

1) The respondents be directed/ordered to accept and implement the
recommendation of the Das Gupta Pay Sub-Committee with effect from

1.1.1996; in respect of the applicants in the pay scale of Rs. 8000-13500/-; 2% :

i) The respondents be further directed/ordered to pay to the applicants a
arTears consequent on such acceptance and grant of revised scale within
stipulated period,

\
q:g,,,



3 —2%-

iiiy  Any other order/orders, direction/directions which the Hon'ble Trbunal
considers fit and proper in this case;

iv) Cost of this application; and

v) An order granting leave under Rule 4(5)(b) of the Central Administrative
Tribunal (Procedure) Rules, 1987 1o move this application jointly.

2. We have heard Mr. P. Chatterjee, Ldl. Counsel leading Dr. (Ms.) Sinha, Ld.

Counsel for applicants and Mr. J.M. Bhattacharyya, Ld. Counsel for the respondents and

P

have perused the pleadings.

P ‘ .
(ot e f o wtaru

1 Centiel Hcmiag.sine 1L}

3. The Ld. Counsels for the applicants submits that initially at the time of creatign of
the post of Education Officers of CBWE were in the scale of Rs. 250-500/- whereds the

Education Officers of Govt. of India, Assistant Director of Adult Education Directgrate,

7 -

QaTgrdt sargdly

Assistant Regional Director etc. all were in the same scale. While assigning the
replacemerit scales for the post of Education Officers of the CBWE by the Board after the
acceptance of the recommendations of the 2™ Central Pay Cénunission by the Govt. of
India, a wrong lower scale of Rs. 325-575 was given to for the said post. The Ld. Counsel
submitted that at that material point of time the post of Education Officers used to enjoy
the scale of pay of Rs. 250-500 which was comparable to the pay scale of Class-
Officers of the Govt. of India.

4. The grant of lower scale was resented to by the Education Officers in appropriate
fora. While all assurances were given to restore their status, in fact, proper adoption of
the scale has not been done till déte. Due to this error, the scale of the Education Officers
continued to be lower than the comparable posts after acceptance of the recommendations
of the subsequent Central Pay Commissions. As on today, the s;calc of pay of Education
Officers is Rs. 5,500-9,000 as against their appropsiate scale which should hav; been Rs.
8,000-13,500, which is the scale of Group “A” Officers of the Govt. of India.

5. The Ld. Counsel for the applicants argued that to redress the grievances of the
cadre of the Education Officers, an Expert Committee headed by Late Bhajan Dasgupta

was constituted. The said committee Has submitted its report on 28.1.1997, a copy of

Coven,, L Bureh j
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| consequent on the recommendations of the 5™ Central Pay Commission, has been \%\
recommended as Rs. 8,000-13,500. The other promotional posts of the cadre of
Education Officers have been recommended scales as follows: .
. ! a) Education Ofﬁcers (Selection Grade) Rs. 10 000-15,200 o
| fl b)  Regional Directors/Training Officers/Research Officers Rs. 12,000 16500 '" o R
E,;i c) Deputy Directors/Zonal Directors Rs. 14,300-18,300 (]I' o e,
7‘ d) Additional D‘ueotor Rs. 16,400-20,000 é \
e)  Director Rs. 18,400-22,400 L | (
( 6. The Ld. Counsel for the applicant submit$ that instead of straightway consioc;i:gﬁﬁ T : 'g,

and accepting‘thé recommendations of the said Expert Pay Committee, the Cental Board

for Workers Education / Ministry of Labour & Employment, Govt. of India, started
processing the said recommendations treating the Autonomous Organisation as a
subordinate office to the Govt. of India. In the result, the proposal for revision of Pay
Scale, duly recommended by the Governing Body of Central Board for Workers
Education and Ministry of Labour & Employment was referred to the Ministry of
Finance (Department of Expenditure) time and again. The Department of Expenditure
{. :  »tumed down the proposal either on the grounds on economy Or suggested reference t0 the

Pay Commission. The Ld. Counsel argued that as the Central Board for Workers

Education is an Autonomous Organisation it is not covered by terms and reference of any
Central Pay Commission. The reference to 5% Central Pay Commission and 6" Central

Pay Commission made by the CBWE Officers and Ministry of Labour & Environment

for Pay Scales etc. of thie employees of CBWE have been returned by the respective Pay

Commissions on the grounds that autonomous organizations are not covered by their

terms -and references. Mr. P. Chatterjee, Ld. Counsel for the applicants submitted that
what is Central Pay Commission to Govt. of India, the expert committee, known as

Dasgupta Pay Sub-Committee, is for the Central Board for Workers Education which was

constituted by the Secretary in the Ministry of Labour & Employment as an Expert Body
for the Board in G.B. As such its recommendation should have been accepted by that

Ministry. It is, therefore, imperative that recommendation of expert committees in respect
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of matters relating to such as Autonomous Organization like CBWE should not have
been deférred to the Department of Expenditure to undergo all the rigors of fjmancial
discipline. Such a reference is a negation of_;tutonomy. It tends to reduce the status of an

autonomous organization to that of a subordinate office of the Govt. of India, which is

never the intention of either the Board of the CBWE or the Ministry of Labour &

Employment, Govt. of India.

7. Mr. P. Chatterjee: has drawn our attention to Rule 209 (6)(iv)(a) of General

Financial Rules regulating grants in aid and loans which runs as follows:

“ All-guaramee Institutions or Organizations which receive more than 50%
of their recurring expenditure in the form of grants-in-aid, should grdinarily
formulate terms and conditions of service of their employees which are, by and
large, not higher than those applicable to similar categories of employees in

Central Government. In exceptional cases relaxation may be made in consultation
with the Ministry of Finance.”

8. It has also been pointed out to us that being aggrieved, the CBWE Officers

L L1
Association filed an O.A. being No. 1123 of 1996 in Central Administrative Trjbun“al,‘ ‘

t

Bombay Bench, Mumbai. It was disposed of vide order dated 18.10.2001 .with their

1

following direction:- : i 7 g ey
’ . . U we. Lo keaach J
Respondents to take a final decision on the report of the Sub-Committee -
on Organisational Hierarchy. Recruitment and promotion rules, job specifications
and allied matters in respect of Group ‘A’ & ‘B’ Officers pertaining to applicant ‘
No. 1 Association, within a period of 4 months from the date of receipt of a copy i
of this order with intimation to the applicants.”

9. The Ld. Counsel for the applicants have drawn our attention to report of an

(14

Anomaly Committee constituted by the Muustry of Labour & Employment which is

headed by an Additional Secretary of the said Miaistry. The said Anomaly Committee in
[]

its meeting held on 23.9.2005 minuted as under:

“

The Committee was of the opinion that there had been anomaly created
during the implementation of the report of the 2" Pay Commission. Therefore, the
Comumittee accepted in principle to restore the status of education officers, It was
also decided that necessary documents related to this ancmalies should be
submitted by CBWE and the proposal would be processed on file accordingly.”

& 10.  The Ld. Counsel for the applicant has given a comparative statement showing the
progression of scale of pay of Education Officers, The Central Board for Workers

Education vis-a-vis identical posts in other epartments. Since the time of creation of the
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post to the pay scale recommended during 5" CPC which reveals lowering of the pay

scales of the applicants.
11.  The respondents have filed the reply to the O.A. The factual positions as have
been stated in the O.A. have not been denied. The Ld. Counsel for the respondents, Mr.

JM. Bhattacharjee accepted the anomaly that had been crept up during the

implementation of the 2" Pay Commission and submits that the issue regarding pay scale

of the Education Officers and their promotionai post of the Board are continuously under R

£

ﬁ‘ . KZ.UUL
|GV
active consideration in the Ministry of Labour & Employment. They have not denied that " ! w
an anomaly crept in while adopting revised pay scales of Education Officers aﬁe‘r 2n
-~ PO
Central Pay Commission. A R 3

~ - . ‘]]
o e * et
12. We have heard the Ld. Counsel for the parties and have gone through \the..—... S
pleadings. The Tribunals or Courts generally do not undertake any such duty upon them
to fix pay scales. Thus unless patent injustics is noticed, Tribunal would not interfere in

v
this field of activity. In the case of Supreme Court Employees Welfare Association V. -

Union of India AIR 1990 SC 334, the Apex Court held that it is the duty of the

Government to fix the pay scéles after considering various other matters ahd the Court
can only consider whether such fixation of pay scales as related invidious discrimination
or is arbitrary or patently erroneous in law or in fact. However, where inequalities are so
glaring that Courts cannot ignore t0 give judicial attention, Courts have not failed to
direct the executive authorities to remove the anomaly. The Court has, thus, exercised the
principles of judicial review in fixation of pay scales where it noted, patent injustice. The
general principles thus is that the Court or the Tribunal may analyze the case of alleged
disparity on sufficient material placed before it but it should not take upon it’s the task of
fixing pay scales for employecs, rather it should issue directions to the authority
‘concemed 1o fix appropriate pay scale bearing in mind the ﬁndingsréorded by it {Chief
Administrator-cum-General Secretary to Cort. of India v. Dipak Chandra Das 1999 SCC
(L&S) 616. Thus the Tribunal’s power in regard to judicial review is limited and except
for glaring discrimination ending to inequalities classification, the Tribunal will exercise

restraint. However, the burden to show that their exists a glaring disparity amounting to

Y
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arbitrary action lies on the person, who invokes judicial review and claims parity [Mewa

Ram Kanojia v. All India Institute of Medical Sciences (1989) 2 SCC 235.

13.  After considering the contentions of rival parties, it is observed that it has been
i :

accepted by the Anomaly Committee that an anomaly was there while adopting scale

after 2" Central Pay Commission. The Commission had also accepted in principle to M_,n««"”::;; A
| e R zﬁi ."\;';;Jt,a \
restore the status of the Education Officers. After the anomaly was detected, the Mi'ms:tr)./?;?{ i RADR s \
. ) ‘ o ¥ . t\‘-gz“' o
of Labour & Employment constituted an expert committee known as Dasgupta Pay, Sute™”
~
. ' !
Committee. That committee has submitted its report in 1.1.97. The governing body c& the

CBWE in its 125" & 126" meeting held on 4.2.97 and 18.6.97 respectively approved\he ‘ﬂlﬁ‘@ _1'\ genc®
recommendation of the said expert body. Ministry of Labour & Employr;)ent have 7
favourably recommended restoration of the status of the Education Officers as was
available before the adoption of the pay scale after 2™ Central Pay Commission. It has
also been pointed out by the Ld. Counsel for the applicant that the scale of pay of
Director has been ra'ised from Rs. 12000-16500 to 18400-22400 which is in consonance
with the recommendation of the Pay Sub-Committee. It is also observed that despite
direction issued by ‘Cenrral Administrative Tribunal, Bombay Bench, Mumbai vide their
order dated 18.10.2001 tﬁe anomaly relating to pay scale of Education Officers has not
been removed, which was required to be done within 4 months, though a period of about
6 years have already elapsed.
14. In view of the submissions made by the Ld. Counsel for both the parties and
observations made by us hereinabove, it is obvious that the Education Officers have been’
deprived of their rightful scale of pay since 1% July, 1961 i.e. the critical date for
implementation of the report of the 2™ Central Pay Commission. The expert Committee
- constituted by respondent No. 1 namely Dasgupta Pay Sub-Committee has recommended
revised scale for Educatio;x Officers. It is understood and observed from the report of the
said Sub-Committee that it has ta_kenA into ccroideration all relevant factors for

determination of pay scales as is done by Central Pay Commission. When the terms and

preference of Central Pay Commissions do not cover autonomous organizations like
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recommendation of revised scales for CBWE Officers is a proper substitute for Central

Pay Commission. Therefore, the recommendation of Dasgui:ta Pay Sub-Committee
l

should be considered by respondent No. 1 with due weightage as is given by the Govt. of

India, in respect of the recommendations of Central Pay Commissions particularly when

1? the Coﬁunittee was constituted specifically for this purpose as the Officers of CBWE
} were not being covered b.y the recommendations of the Central Pay Commission and also
- the submission made by the Ld. Counsel for the respondents, Shri J.M. Bhattacharjee
gf referred to earlier.

?; '15.  In view of the observation made above and submission of the Ld. Counsel_ for the
lf‘ respondents, we find sufficient merit in this O.Al. The respondents are directed to
g

povy

consider the implementation of Dasgupta Comn:-ssion Report in implementing the pay

scales keeping in view our observations mentioned in this order. While considering so,

ey

e . >
AR e s K

they are also to consider implementation of the direction of Mumbai Bench, restoration of

P
o

status of Education Officers equivalent to Group “A’ (Class-I) Officers notionally from
1.1.1996 and also to consider the appropriate fitment of Education Officer (Selection
Grade), Regional Director, Training Officer, Research Officer & Dy. Directors/Zonal

Directors and Additional Director as per recommendation of the aforesaid committee.

e S e e s b S
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Fhe entire exercise of consideration and passing of necessary orders be completcz,:g within = ¥ f bt l
ELvoul &l B L S

3 months from the date of communication of this order. The O.A. is this allowed with the

aforesaddirection. No order as to costs.
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